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• LEGISLATIVE A ~ ~ B D : :

SatuTtlay, 10'h March, 1945 

The Assembly met in the Assembly Chamber of the Council House at ~  
of the Clock, Mr. President (The Honourable Sir Abdur Rahim1 in the Chair. 

.. ..-
THE GENEUAL D D ~  OF DEMANDS-contd. 

DEMAND No .. 72-POST-WAR PLANNING AND .DEVELOPMENT 

The Honourable Sir Jeremy. Balaman (Finance Member): Sir, I move: 
"That a sum not ~  Re . .97,32.000, be Iranted to the Governor General in Council 

to defray the cbarge. which will oome in course of payment during the year endwg t.he 
31at day of March, 1946, in respect of 'Poat.-War Planning and 'Development' ..... 

. lIr.' President (The Honourabie Sir Abdur Rahim): Motion moved: 
"That a lum not' exceeding Ita. 97,32,000, lJe granted to the Governor General in CoUJlCIi! 

it, defray the charge. which will come ill courSe of payment during thE' year ending- Lbe 
31.t day of March, 1946, in respect of 'Post·War Planning· and Development:." 

Refusal of Supplies for the Department. 
Ill. H. A. Sat'har H. J:1II&k S&it (West Coast and Nilgiris: Muhammadan) ~ 

Sir, I Illove: 
"That ibe demand under the head 'Post·War Planning and Development' be reduced te 

Re. 1." . ": 
The amount provided this year for this department is one ~  Over and 

above that there is another aIUount of Its: 16,41,100 provided for the same PUl'-
pose under various other heads .. That of course for obvious reasons is not in-
cluded in this motion. With regard to the amount of one crore mentioned by 
111(', Rs. 2,68,000 e,re non-voted, and therefore as a result the amount which is 
cl,ncerned in my motion is the amount of Ra. 97,82,000. But that is not all. 
'l'his is only a precursor of many more croresthat will have to be spent on this 
department. Probably this modest sum of- oue crore will finally lead up to the 
famous ten thousand crores which certain peopm in Ol1r country think it neceS· 
sary to spend for industrial and other devefopments of this COlwtry. Therefore 
tllis is a very grave issue that the House is facing today. If today we refl1se to 
gl'lAnt this Government the amount -that they ask for in respect of this depart- , 
nlent, we are actually saving this Gountry from the great danger and loss that 
faces this country, of handing over to. this Government the future of the millions 
of this land as to the lines on which the future development of this country 
should proceed. • - - . 

Having formulated my motion I will now proceed t{) enumerate my reBeOD& 
for moving this. motion. For the sake of convenience I win state my objections 
in three parts. The first and the fundamental objection, is a political one. . 
I hold and hold very strongly with thousands of others in this country thatthia 
job of plaBning for the future of this country is too big a job for this Govern-
ment to undertake. It can be attempted only by a Government which is broad- .. 
based on the people's will, a Government which is responsible to the people 
and which has the whole-hearted support and co-operation of tbe people behind. 
it. But in saying this I want 'to add a word of warning and it is this. I do not 
want it to be said and I do not want myself to be misquoted as advocating ~ 
demanding what is called a. National Central GovernmentfOl' India. This term 
hwi become almost a technical one, to mean the subjugation of the whole country 
to one party's Government. It is of course well lmOWJl that I arid my friends 
Oil these benches are vehemently opposed to that idea. What I mean is this. , 1 
maintain that no Centra}. Government, whether of Hindustan or Pakistan,' 
can attempt .this gigantic task of planning for the future of the.. 40 crores of this 
country, shouldering the responsibility of executing this plan, without fira' being 
broad-balled on the will of the people. A Govemment, whether in Hindustan 
or in Pakistan, can undertake this gigantic task only if it is a ~t  
Oovemmflnt. Therefore I say that this Government is not at all ~  to 
undertake this big work. 

( 1291 ) 



12ttZ LEGISLATIVE ASSEMBLY [10TH MAB. 1945 
[Mr. B. A. S'athar H. Essak Sait.] -

'. Then, Sir, the leaU that this Government should have done in attempting 
this task was to consult. this House, constituted as ~ is, iu regard to their plans 
or lor the purpose of formulating a plan. They ought to have cerna "to thi. 
House of their own accord but they did nothiug of the kind.' Then a demand was 
Dlade-by ellis House that they shoa1d commIt this House, that they should con-
atitute a Committee of this House, to formulate a plan for the development of 
this country. That Resolution was passed unopposed; and yet Government 
have not thought it necessary to take the people's representatives into their 
C9nfidence. And I am reminded that they not only did nothing to consult UII 
but in the other House they announced their refusal to consult the people's re-
presentatives. Here, Sir, I should like to quote one sentence from the speech t.hat 
WIUo made by the Leader of the Opposition on the 17th November last when tbill 
matter was discussed here: In demanding that a Committee should be con-
atituted he definitely said: 

. "U wu DOt. our dMire to anticipate the examinat.ion of the merit. of any pa7tfcnlar plan." 
What the House wanted was atated in one sentence by my;Honourable 

friend. He said: ' _ . 
"The whole object ia to npport what we are .. king for .. againlt leaving our f.te in the 

banda of thia OoVermnen'." 
Virtually that is happening today. ~ fate of forty crores of people is left 

in the banda of this irresponsible Government. And actually it is not even the 
Government of India-it is one individual Member of the Govemment. When 
we go deeper and examine some of the plans that he has been kind enougb to 
let us peep into it looks as if the fate of forty crore people of this country ia 
to be left in the hand, of some Under.Secretary, some Assistant Secretary, or 
80me Deputy Secretary in his Department who deals with the particular subjeo*. 
I will come to that in a minute. 

In answer to BOrne searching questions put by my Honourable friend, MI'. 
Neogy, on the 10th of February the Honourable the Member fur Planuing and 
Development was pleased to raise the eurtain slightly, and hejus1 told UI 
what it happening in his department. He said: 

"29 indnltrial p8nelll han alread,. beeD conetituted . . . ." 
I do not know, there o1ay be many more by this time, but it is 29 that h. 

mentioned : 
"Tbeee Panell! are to make recommendatioDa to Government legarding the development of 

induat.riee both exiltin, and ney." 
As' regards the fonnation of these Panels, my Honourable friend wanted to 

know how they &I"e formed, and here il the anlwer fit is- in part (ij) of hi' &Dswer 
on that day] : 

"Invitationl ,,. iuaed to panonl prominent.1,. ulOCiated witb t.he indnstry concerned and 
one or t.wo expert. .... alao added to thole who bJ their general knowledge of trade anc! 
indut.tJ are liJIIdr to be Uleful u memben." _ 

So "6 know what i. happening witlb regard to this planning: Certain people 
whoIQ the Go.ernment Member likes or whom - the Govern-
ment Member knows are invited individually to form 8 com-
mittee 'to ~ t and 'to make reoommendationsto Government regarding 
the d&velopmeIrli of indu8tries, both existing and new'. A few people, four or 
five, chosen big indostriMist. are given full p(JWerB to decide about a particular 
indUStry. about the futUre ,of that industry In this country, in fact about the 
future economic -plan of this country. It is Baid that they make their recom-
mendations to the GOvernment. But what is the Government in this case? As 
J -have Hid already, some Under. Secretary, or some Deputy Secretary in his 
Department who 'deals with tha.t particular question. Be and this Panel 
together finally decide 88 to what should be done. But who gave him this 
"ower" Did the people of thiB country tell them even once how and where to 
~  what is going to be the futnre economic policy of this country. how 
they are to proceed about it, a.nd where is the money to come from? We know 
ftOthing about it. The.e 29 Panels; sitting somewhere in the Secretariat, are 
~ t  t ~  future, they are working the future of 40 cnrea of people. Bnd we 
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bcnf bathing about it. Insistent demands have and Bre beibg made that the 
Honourable Member should disc!ose bis plans, but he has always taken shelter 
behind the plea that plans are not yet complete and there is nothing to pJace 
before this country. Yet we find here that in this one ClOre of rupees .hat is 
demanded, a sum of rupees seventy-live Iakbs is set apart _as a lump sum pro-
vision for 'schemes under consideration'. What does that mean? Does it 
ttlean that this seventy-five lakbs, and crores and crorel of rupees (which will 
run into teo-thousand crores) which is to follow this small sum of seventy-five 
Wths, is to be spent without anybody's knowledge and without anybody's 
consent?, That is how things are being worked? I am sorry I have very ahort 
time and it is ,a very important subjact, and therefore I will touch only one or 
two other matte"' leaving other questions to the spealMrs who will follow me. 

Apa.rt from the money that is to be spent and the manner in which this 
tt10ney is to be spent, there is a great des! yet to be deCided with regard to the 
development, of the country. I find that so far as my friend is concerned he is 
concentrating all his attention on the industrial development of t.his country. 
What about agricultural development, and what about thousand and other 
watters in which we are interested. He will say, "Agriculture is not a Central, 
subject; that is not my subject". But may I ask whether there is anT co-
ordination. I find that certain other departments are going on' metrily with 
their ideas of post-war planning. Is there a9Y co-ordination between the depart-
ments? Is he the head of all the planning in this country, or is he the head of 
industrial planning alone? Is there any co-ordinating agehcy in his own depart-
ment to COver all these 29 Panels? We know nothi9g about aU that. I wonder 
if the Honourable· Member knows t ~  himself ~ it; pethaps some 
Under-Secretary is dealing with these Panels and he alone knOW8 what is 
happening. 

ADother very important point is the question of location of industries. 1 
Bee here that in the direction that is given to these Panels, the location of 
industry is mentioned. This is a very -important question because looking ali 
the political situation today and the demand that-ts made by the Muslim 
League, namely that there should be a division of the Central Governmenli 
into two Central Governments and that our provinces should be separated from· 
tht> rest of India, this becomes a matter of very grave importance to us. 
Where are these industries being located? I find that a direction is given to 
these Panels that they should consider on the question of location of these 
industries but it is only on paper. Actually what is happening is that permita 
are even now being granted for starting new mills, new industries in places which 
}love reached a saturation point. For instance, in Bombay I find that permits 
are being given even today for starting mills. In the Textile Control Board 
meeting it was mentioned that even those whd were condemned by the 'rextile 
Control Board and whose licences were cancelled have_ been given permits to 
Itart mills in Bombay. Why? Nobody has given. ,CORsi deration to the (juestion 
of start1ng industries in other parts of the country. Nobody has taken the 
trouble to explore the possibilities of starting new. industries in other parts of 
the country and with that t'nd in view look. into the existing conditions there. 
Sir, in this way the future of this country is being determined without anybody 
knowing anything about it. I wa.nted to speak about what my friendUr. Manu 
Subedar cBl1ed the unholy marriage between the Indian and British capitalists 
and. the function of Kazi that our friend on the Treasury Benches is performing. 
But 3S my time is up, I place my motion before the Rouse for a.eceptance.8ir, 
1 move: 

IIr. Prellldat (The Honourable Sir Abdur Rahim): Cut motion trwved: 
"That the demand under the head ·POIt·War Planning and Deyelopmeat' be reduced to 

1M. 1." 

Ill. a.p. LaW80ll B ~  European): Mr. President, Sir, We on this side 
have always supported 80me form of p]anmng for the past yep.r or more lind 
therefore I 8m unable to go the whole way with my friend, Mr. Essa.k Bait 
When hs moves a complete cut of the grant for this Department. We think: 
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~  that this Department has produced some extremely valuable material and 
It haa produced two extremely able reports. But this does not mean that we 
are cOlllpltltdy sutistied wit.h the ,,'orking of this Department, lind I am heret:> 
ask the Govlij;'nwent for a specific definition of its functions. We want to know 
whetOOr the functions of this Department consist of planning as distinct from 
Government policy. and I would like the llonourable Member when he replies 
to this debate to pay particular attention t·o that definition. There scems to 
me t9 be a specific difference between piaunlng and policy. .LJ'he one to us mcans 
the fixing of certain definite targets for the country-a certain optimuln of 
development that the present Government consider to be advisable in all cir-
cumstances and which should he aimed at .. If the Government were to avoid 
this t~ at a tim.e lik«: this ~  the war is. drawing to a close, they would in 
our OplDJOD be fall'iDg m theIr duty, but, Sir. We must know, and definitely. 
what that d9ty is, and when we talk of planning let us be quite clear wbat that 
planning entaiJs. . 

In the preamble t,o the second planning report, the following : ~  
'OCCUI'8 : 

. "It i. nQt bowev .. ~  t.o convey lpecifie af.prova1 t.o any particular measures. n. 
i. Dot poaible for Government t.o arrive at final cone uaiona on matters of policy, until a more 
de6nitepieture of the plana of tbeprovilleM &I well &I the Centre can he drawn:" 

That to my mind should rule out any provisions in these planning reporte 
which impinge upon policy. I know I shall be told that policy is inextricably 
tJed up with planning. ~ t may be BO and 80 are 8 very large number of other 
fJlatters too. 'The constitution will undoubtedly be inextricably mixed with 
planning and that undoubtedly is worrying our mends in tlie 'MUFdim League. 
But, Sir, that only reinforces my point that, these reporis of the PlannidR and 
Development Department should be extremely careful to avoid any impinge-
p1ent on the policy of Government. . 

Now, Sir, in these reJlbrUi a considerable portion is devoted to the question 
of State control in industry. Is this planning or is it policy? We on this sids 
hold some very definite ~  about the interest which the State may be per-
mitted to take in industry. But those views apart, is it policy or is it planning? 
I have no do.ubt at all, Sir, that the .various Governments whether they be &4iIto-
nomOllS IlJld separate Governments.· whether they be State Governments or 
whether they be Provincial Governments, will all have their views on this 
question and the Department's adumbrations on this particu1.ar point in \he 
planning report are out of place. 

There is another portion in these reports which deals specifically with the 
~ t  to he obtained from abroad. Once again, Sir, is this planning or is 

it policy? The various Governments which now exist and which will exist in 
t his country may have differing viewi on this pc;>int. The value of \ssistanct3 
from abroad may be asseesed differently in different parte of the country. -So, Sir. 
again I contend that this portion is out. of place in the report. 

Agairi, Bir. ,I see in the report a statement to the effect that the State must 
Dot hamper private enterprise, but may prevent schemes whicSh are unlikely to 
lucceed. Who is to decide whether a Bcheme is likely to succeed or not? Is it 
not possible that the person who is going to risk the capital and possibly risk his 
livelihood is the best .person to decide whether his capita.l is to be risked or not 1 
Supposing a provinee wishes to start a certain industry somewhat late in the 
418Y and a similar industry has already bren At A ~  in another province. 
Is the first province to be told that its venture is unlikely to succeed and there-
tore it may not produce this industry? The answer to that presumably would 
be DO, but that prMince will receive advice. It is, however,. wen known that 
imPort eontrol rests with the Centre and behind this 8ugge9tion there may 
1K'8tibly be the mailed tlst, whatever its velvet covering. 

'fb.e BOD01U'&ble Sir Ari!8Ih1r Dalal (Member for Planning and Develop-
1&ent) : To which Sl1ggflRtion is the ~  Member referring? 
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the population increase and fifth the production of adequate finance. Now. 
Sil·,. in a systematic appr08o(;lh to these problems I think that those particular 
points require prior treatUlent and I think t.hat the main necess;ty for a debate 
l'll this lOuojeCI.,1S so that the Honourable the l'luwung aud Development ME:!m-
ber should have the opportunity of explaining to uS' just how be places thesB 
priorities, how, in fact, Government place these priorities and ~ t order 
they propose to apply"to them. When. those ~  factors have been attended to, 
then the main part of this r.eport can come. into operation but those appear tG, 

'Ultl to be prior necessities. 
Now, Sir, I could say a good deal regarding the position of the Provinces, 

pa.rticularly the Province frODl which I come myself. A reference to the budgetS. 
of the various Provinces shows a large, number of very considerable surpluSQ8. 
Bombay seems, since the' war, to, have accumulated ilurplu8es amounting to 

, about Rs. 20 crores. Madras, ~  like getting up to eight or nine .crores. The· 
l'unjab, U. P. and C. P. are all produOOlg surpluses. Bengal is mlDUa. 
RII. 16 crores. Now, Sir, it is clear that theke various Provinces have sufteredi 
in varying degrees by the war and I 11m pleased to note from the report that a. 
certain pooling of resources.has been copsidered advisable. I know that we may 

. be told that we do not tax ourselves eno'ugh. But I think t~  point will be .. 
admitted that some Urovinces have de.,finitely s'uffered by this war more than 
others and if that is admitted it must be the care of the Central Government to. 
61!1! that no particular Province suffers as a result of those {actors. 

Now, Sir, I have no more time, and I will just conclude by saying that we 
'"'Ct'rtainly do not wish to eliminate the Planning and Development Department. 

We consider it important, we oonsider it essential, but, Sir, we do suggest that 
it shOUld be careful to stick to its brief, and, 8S far as possible, to avoid the 
1>nrtieular parts of the field where angels fear to .. cad. . 

Xl. T. S. AvtnaahillDpm Chetti&r (Salem and Coimbatore cum ~ t  
Ar{',(lt: Non-Muhammadan Rural): Sir, an Englishman' plans far ahead; 
Mr. Lal"SOU hllll begun by putting many posers 4lld questions, and the real 
r(!aSOll why this motion has heen mnde is that the question he has put may be 
answered in his flrvour. That is the real suspicion Vl,hich moves a large part 
of the people of this country. G')vemment as it is constituted ,today is artleD-
~  to their iuflllence-not to use the ward dictation-it is certainly' under 
their influcnce, under their predominant in6ueI1tre. So, Sir, apart from the 
sus'Picion that industries and industrial policies and commerce and commerdllJ 
policies have been guided mainly from the point of view of their profit, it is 
the fear that it may be so in future also, that makes us move this cut motion. 
It is unfortunute, 'Sir, that 'this motion, should be moved against a Member, 
who s,,\id only the other day-his words are ringing in my ear9-in the-
Lihrsr,V of the HOllse in reply to R question by a memhe1' of the t ~  
Council of the Government of India, that it is only a national governmenfl 
that can do this planning; and that is our 'belief too. I believe. Sir, that the 
Honourable Sir Ardeshir Dalal is still of the same view, because I see him 
expressing that view to the press, and it is a pity that a Member who ~  
like that could 1I0t 'accept thr> Re!iOlution which WBS moved in this Housf'>-laRt 
Session. This I would like to hlake clear. I have read a portion of ,the 
Planning Report. The Railways want Rs. 397 crores, Education Rs. 300 croree, 
and so on. Everybody wants a few hundred crores, but the unfortunate thing 
is that it is not money alone that ("an achieve, t ~  Money is a fsetor. may 
be an important factor, but if an,vbody imagines that money alone can do tbe 
pbnning in this country, if money CRn make this country 8 self-respe('ting 
notion whi('h r want it to hecome, if mrm.ey alone can p:ive that status to t ~ 
DOlmtrv which it neserves, we ('ould have purch88ed it' all outright. So, ! 
want thiB Government, I want Sir Ardeshir Dalal whose motives m8V b&_ 
~  I credit him with good intentions, to remember that mere money canno. 
,do it. ' 
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aubject is a quotation which says that-capilJal is a national asset and must not. 
be frittered away and that it would be reasonable for the State to interfere if 
they thought that capital was being engaged in an enterprise which ~  no. 
bt'sucoessful. That occurs in the report and while I cannot quite at the momen; 
put my finger on the passage, 1 think you know it. 

!'he Bou01llable Sir Ardeahlr DUal: Yes, 1 have it. Thank you. 
JIr,. ,0. P. Law8OD: Now, Sir, that raises the quest1o.n-and ~  this 1 

would like au answer from the Honourable Member-haa he at the back of hie 
luilld an intention to circuUlscribe private ebterprise, if it does not fall within' 
the Government plan? Thete may, undoubtedly, be overlapping' and I should 
like lhe assurance of the Honourable Member that here the functions of bis 
Dt>purtment are intended to be purely advisory. There may be different views 
ar. to the carrying out of the plan or the plans which Government. finaUy approve 
aud are we to understand that it is the intention to limit enterprises privately 
started? We want, Sir, to know ~ t extent Government have aocepted the 
rt'colUmendations made in this plan. Have the Government carefully' consider-
ed these recommendations and indeed, Sir, has this House oarefully considered 
these recommendations? We had a non-official Iilebate raises, unofficially 
raised, sometime ago. It was not very satisfactory and but for the good services 
of the Muslim League I see no reason why we should have been able too discus .. 
tbis measure in this SessiOn; and sin,ce it is a· measure (it is perhaps not s 
measure but a process) which is of vit81 concern to the futUre of the country, it 
b to me rather surprising that this House has never been given the official 
opportunity of a debate. 

The object of planning as' set out in these reports is admirable but I find 
reason to criticise the approa.ch. The approach does not to me indicate any 
speclfic priority of action. 'Jibe approach seems to be diverse and it seems to 
luck method. An attempt is ma.de on page 8 of the second Planning Report tp 
t.livide the subjects into near and a ~ term policy and the near reconstruc-
tion portibn is defined as the "resettlement and re-employment of Defence 
personnel,·tfie orderly disposal of surplus military stores, equipment, land aud 
buildings, the conversion of industry from war to peace and the removal or 
adjustxnent of controls to suit these conditions". Now, Sir, for the purpose of 
immediate necessity I would have put all those four under the "conversion of 
industry from war to peace" and 1 would be inclined to add to those certaiu 
other immediate essentials. 

Kr. Prllld4eDt (The Honourable l3ir Abdur Rahim): The HODQUl'8b1e Mem-
ber's time is up. 

lit. 0. P. x.w.aD: 'I thought, Sir, I would have twenty minutes, since 1 
am speaking for my Party. 

JIr. President (The Honourable Sjr Abdur Rahim): If ,hat ie 110. I 8illow 
the Honourable Member another five minutes. 

JIl'. O •. ~  La.wton: First among these iI;omediate needs, I would placer 
8Dsuring purchasing power, that is to say, to do our best Ii9 see that industrial 
development and prod.wtion generally will find a market. And, as 1 have pre-
viously said in this House, the most imporlant necessity ther:e, is stabilisatioD 
of agricultural prites. The stabilisation of" agricultural prices is advocated in 
these reports but we have no reason to think that stabilisation is in immediate 
prospect. Next of course there must be careful consideration of the switch over 
to peace produotion from ~~  production .. 1.f that is not .done, we will undoubted'-
I, encounter slump conditions and condltions of eon81derable unemployment: 
80 in that order I put those two necessities' at the head of the list. To adjust! 
industrial production to meettbe probable demand is equally B ba.sic planning 
neceasity and it is ~ necessary for these planning groups to find out what India 
will need. I gather froililtme second report that the application of war industry 
to peace production has been started upon but I think the second report says 
that the J:esults are poor. But clearly something has got to be done reasonably 
q\1itWvo. ~  1 'Place the ensuring of an adequate food supply to meet 
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O.-!I;I crore of rupees for rural development. The latest report 1 have ~  
sbout it is in the Public ACCOW1ts (Jomulittee's report for ~  iu which 
it ilt stated that accountfi are 001. available for some part of th,Bt fund. May I kllow 
if he can give me tangible facts B'l regard8 this colossal expenditure of a -erore 
of rupees. I remember a cartoon by Shankar -in the HinduBtGn ·'l'ime. in 
which he had placed various taps for .this expenditure of one crore of rupees 
which when it came' to villages came out_ in drops. ·The money h,ad been 
drained off by 8", 2· and 1" taps before it reached the villages, and even the 
drops stopped after a moment. I want Sir Ardeshir Dalal to become wiser 
after this experience. 

If I may give another illustration, a quarter of this amount was ~ t  
~  the Barijan Sevak Sangh, ~ today a number of institutions are working 
under' the auspices of that FW1d, and thousands of young men have been 
educated. . If I have .the time, I can give you a good report of the Sangb 
W'OI'k. So, Sir, there i8 real difference and that is because people are behind 
this work. But. it wiU be absolutely diBerent when people are not behind. 

So money is wt the question, Uloney may be a factor, but the main ~ 
behind a.ny plan is the national will which IS a greater faetor than mooey and 
the actual planning on pa.per. Now, Sir. I want to put this view before this 
Government. Planning is neceuary. we are for it. No country without propet 
planning can have a chance in the world of today. Our Society must become 
more organised, and planning iii very important,- but what kind of planning. 
The poinl of view from which planning. must be done is not the point of view 

'of the Seoretariat, nor is it the point of view of the capitalist or of the 
community whom my friend Mr. Lawson rep'Cescnts here today. It must be from 
the point of ~  of 700 thousand villages, from the point of view of the poor 
and hungry, of whom friends opposite have very little idea. When my friend 
Mr. Neogy put a question, "Are you aware tha.t women eou:un.itted 6'llicide 
IDr want of cloth ", the Member for Industries' and Civil ~  could not 
believe -it, he oould not imagine it. If the Honourable Member for Food is 
told that rice lIuppli.ed is rotten-he looks very well-how can .he know? He 
doe. not move with tpe people and does not know them. Sir, it is unfortWlate 
that' people who do not know the conditions Of the people of the,oountry. who 
are not in touch with them, who have not got any connection with them, who 
have hot even pOOr rela.tions among them, who will come and tell them that 
they are hungr,V, we in charge of planning, and that is the tragedy of the situ· 
e.tion. The point of view from which planning should be done is that of raising 
the level M the country in the villages. You should make the peop)e fIef:. 
you should make them bold, you should make them strong, and -that, Sir, 
can only be done by people who are in touch with them, who live 'with them, 
who work a.mong them, and if necessary who will 'die for them. Sir, while 
I support this ttJotion, I. must make it clear t~ t we need not support .all the 
reasons which have been given by the Mover of the cut motion. The main 
reason for our lIupp<;>rting tbiS' motion is that people who do the ~ nJmd. 
berepresentati\"es of the people for whom the planning is made. It is a larger 
beart that is required, it is greater ~ t  that is required for planning. Know-
l .. ~  is ne{'.f'lIsary, I Rgl"ee-e'Srert knowledge is necessary but I can purchase 
that knowledge. But J tell you;vou cannot purchage that heflrt: you cannot pur-
chase that sympathy anrlthe national will of the people which is necessary for 
planning; and if that conMence if! to he had, it must be by the people in whom 
the ~ t  of the people h,..e ('onfldence. It is not necessary for me to say 
that the people hRve no confldence in this Government. Thev know it .and it ~  
no ~ Bt  when an Honourahle Member said the other day-and I am 00' 
IllJrprised Rnd 1 hope I am correct when I say that the ~ Membet'9 of 

~~ '... .heir own families .will not get many votes if ~  stand for 
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L .. \!r. T. S. Avinllshilingam Uhottiar.J 
tlitlclu.m ; .WJu uq'LtUlll.) ~ t ... .)' uv ~ t ,-,!>rt;t;cut the nationalist, ~  of the 
IUcWlJtlfS Of t ~  owu luWl!.et:!. 1:30, 1 BUy .hill. J:'lU1Wlllg, whije it is absolulely 
llectitiSiU',) IWU w-guuWy ~  and tilete is no- tiwe w lose-we ha.ve been 
~ tiw mire anu OUI' !>co!>lu l.w.Vtl tiUIiCICU LUll Iuug and have -died ill their 
milliousfrom ~ t t  unc8rt!d 10r, even unwept i-we want to raise them: 
the watter .ijj urgeut; but it is ullforLunate tUllot it canllot be done by you. When 
1 say tbu .. It CUlwOt be dOlle by· this UOVtlt·uUlen .. , 1 do not want tow make auy 
persollal affront. There are Members there whose persona! mtcgrity is high 
for whose honesty I Uliloy huve rtlspect, some of them, but certainly for thi>i 
purpose that ulooe will llotdoi jutlt. 11011 a doctor ClWnot be au-enguwer, Just 
at! an engineer cannot be a financier, even 110 they may be emincnt ill their 
own walk of ).ife; hut they t ~  UO not have tbe will or the backing of tlu! 
~ t  Ilnd 'this Government does not have the bucking .of this country to 
undertake this work. And it is for· t~  purpose that we 'bl'9ught forward that 
}{esoiution. It is ~ t t  that that Ue::;iJlution was not accepted by the 
Government .. Not only was it not accepted by the Government, but the Gov-

,erument ~ nlJt madtl it clear whether they will take this House into confidt'nce 
at any Stage of t ~ ,Planning. Even at -question time, we were not given 
the reasons why the Govemment could not accept that Resolu.tion. Todoy, 
if· we support tbis motion, we take our stand on· that Resolution which wus 
P ~  on the 17th November last year by this House. We stand by every 
~ Clrd of what we said the other day, and it is this: we want planning; we 
want to 'raise the millions of this country, but we want it to be done by people 
~·  repreRent them, becallse they alane can plan well. It is not a matter 
of tt ~ into. a huff with the Government of India; it is not a matter 01 
hhving personal confidence or respect fol' anybody over there; but it is B 
ruatter of ~ t t  have the confidence of the people, whether tht>y 
have ~ of the conditions of the pJOple, to do the planning. In our 
humble opinion they do not have it; and I would request that if the plans nre 
to he effective, if these eroms of money are to be used,· they must be done by 
the people of this country. If that is not so, :\'ou have an example before yon. 
One crore of ~ was set' apart for the nJrlll development fllnd. but whpre it. 
was lIpent, or how it was spent and how much of it reached tM villagers alld how 
tnuch uplift was, done-no report is ava.ilable and nobody knows am·thing. 
A few rural development officers werfl appoint.-d and thQY drew thpir salaries 
and the, worked in their offices nnd spent. the mone:v: anlt in the ~  aC<'Ol1nta 
were not available-the Auditor (leneral rflflOrted to· the Puhlic Accounts r,om-
mittee that thflv were not Rvnilahlfi, If tbot i.the record of tl1i" (lovpmment, 
may I ask the Honouroble'Memher for Planning Ilnd mllV I alAo Rsk Sit' .Tere1'I('l 
RRi.-mAn who w,mtll to tAX nil And lpvv lIpon 1111 aoot,her hia tAx ~  thnt he mAY 
provide hesps of money. mav T mill: h:m whether hom this experience they are 
'u&ti6ed in embarking upon these things" 

fte Honourable Sir 1eremy JtaJlmUl: 1 tn,;t, the H'onont'Rh 1e M'''m l>er hRII 
not forgotten thnt tbe mRiol"itv of the pmvineinl Govemmpnt,s in whnRe ·hanr1s 
this money WSR placed by Sir'James Grig!:t were run by M£'mhel'!! of his t~  

Kr.T, S. AvinuhBlDgam Oh.ttiar: I do not know if that is a proper reply. 
but this mach I know that he cannot give me a good report .of t.he money thlLt 
bali been spent. That is a fact. How much. was spent and how it was 
.pent we do not knQw; and it only showS' that this system of G.overnment, 88 
it is today. is really n.ot one which we' can trust.. .. ~  ' 

TIl, BoDourable Sir 1erem:y Jr.aJaman: Y.oU cann.ot get away from it. 

Mr. '1". 8 • .AvtnalbJJlDpm Ohetttar: 'fhe point I was mRking before Sir 
Jeremy RaisJllan t~ t  me was this: he ill not justified in asking u. 
for. !QOnifl8 !or which we think they are n.ot. fit. Plana may be made {Jll 
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paper, may be made in secretariatM. Such plana may be good on paper bu' 
certainl.)' they will not uplift the people of this ®\lntry. 

So, before I cloae I would only say this'. If you want youi' effort. ., 
pl&m;ling to be successful, if the objeot of your planning is really toO uplift 'the 
masses of this country, then' take the people of this country into your COb-
fidenoe. Accept the Resolution that was p8l\aed by this House unanjmoualy, 
without a division, on the 17tb of 'November. If you do that, that in !ll' 
opiuion wiU be a real sign of your earnest in this matter. 

JIr. T. T. ErlabDaiQI.CbU1 (Tanjore cum Trichincipoly: Non-Muhammadan 
Rural) : Mr. P ~ t  I am afraid that there has been a miXt!lre of motivea, 
If one -listened carefully to the three speeches madf! before me on this motiotl, 
A. far as I am concerned any justification for thili' motion must come from 
two aources. One' is. extraneous to the actual demand made and_ another 
relates to figures, the contents of the demand t.bat has been, made. In ~ t  
to the reasons put forward in support of' this motion while some undoubtedly 
nrc not germane to the actual conten'ts of the demand, nevertheless the peints 
mnde by my Honourable friend from Coimbatore have a great deal,' of relevance 
to the demand as a whole. If it has been sought by any group in, this Houl"e 
toO move a cut motion, which is 8 direct reflection on any member I')f the 
}j:xecutive Council who did not merit it, I would stand up to oppose it; becBuAe 
we have already expressed in this House our opinion unequivocally yesterday 
that we have no confidence in those Members who occupy the Tre88ury Bench611 
""lIectively. But jf individufllly they Bre to be singled out. for censure, there 
~ t to be ver.v adequate reallons wh:v we should do BO. I am very pleased to 

heAr from my HonourAble friend who spoke bcfol'e me t,llAt, at any rate aq 
fAr as he was Ci',ncerned, he felt that the Honourable Sir Ardeshir Dalal in his 
individual cnplI.cih dii! not merit AnV censure. . 

AD HOIloUrable .ember: Question .. 
Mr. T. '1'. KrllbDAmachar1: You can question till doomsday but the ansWer 

will be the same. 
But there is the other point which I mU8t say, in my opinion, the Hen· 

ourable Member for Planning has to answer and has to find an answer, which 
will Dave to be extremely' convincing. My Honourable friend ~  

12 NOON. epoke before me referrcd to the ~ t  of tws House of the 
17th November 1944. The contents of that Rebulu.l.iou lire llOi matt.ers whiel1 
need be discussed now. The motive of that Resolution is not a mAtter wh;ch 
IIeed be discussed J)OW. TJ;1e feasibility or otherwise of that ~  canno' 
be discussed at this stage eithe.r. But, Sir, the onus Of proving that that 
Resolution was impracticable, that the Govemment were· in 8 mood to consider 
Bome alternative, was on the Honourable the Planning Member Bnd hil 
ClQUeaguea. Sir, I must oonfess with regret that my Honourable friend hilS 
failed to perform that duty that was his in this- matter. He ought to have 
taken the House into his confidence. He ought to· have asked him.8elf-
apart from the text of Reliolution, what shall I. do to meet the opposition. 
how far oan I go to meet the wishes of the members of this House since the 
demand in regard to the supplies to my Department will have to be pa5'8ed 
by thi. House. , 

The Honourable Sir Ardeahlr Dalal: For two days I had negotiations with. 
\be Leader of the Opposition on . the subject. J wilL explain it in my reply . 

.An HODOIlrable Kember: What about the Houge" 
'!'he HODourable Sir Ardeshlr Da1aI:You would have heard something ahou6 

it if I had been allowed to speak. 
1Ir. !". T. Krlal!Damacharl.:·· I am very graieful to the Honourable Member 

few having taken us into confidence ana ~  us that he had started negotiationil 
with the Honourable the Leader of the Opposition. I wish he had ~  a 
little further. I wish he had takeJ1 !he Leaders of all pa.rties and groups irito 
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~  confidence, which would hllve made matters much easier. But so long ae 
thai. Resolution of November last stands, so long as that somewhat ill advised 
reply to a question put by a membor of this House, made by the Honouruble 
Member stands, I am afraid, much as I would like to support him, muoh a. 
I would like to help him, he puts me in a position where he cannot' command 
my support. . .., 

ft, JIoAour&ble 8U' Anlllhlr D&lII: You will wait and listen to me. 
Mr. '1". "1'. EziMnamachart: I am willing to be converted by my Honourable 

friend, if he is going to be so persuasive. But there are the other facts having 
a direct bearing on this motion which is before the House. I shall not refer 
to the Second Report OIl Reoonstruction Planning to whioh my Honounr.ble 
friend Mr. Lawson referred. 1p my view,a the assumptions contained in t.hat 
;reporta.re not worthwhile considering, nor are they worthwhile repeatinsc 
in this Houae. The financiat"- ~ t  that have been assumed in tha' 
report wi).l be brushed Ilside as undesirable by absolute· tyro in economic •. 
The conditions enwaaged in that report will in my view and in the view of 
those who can speak about it with some authority will never oome into being. 
If planning has to be started in this country, it has to be started notwith-
standing the faot that the assumptions contained in the Second Report will 
not come into being. But, Sir, my grievance goes, further. I will repea .. 
:what I said on a previous occasiou that I find that 80 far ns this planniuJ is 
concerned this House is left' abllolutelv and severely alone. The rcconst.run-
lion committees of Government have been formed on nn lid hoc bl\8is. The 
Government oboee convenient people of their own choice to form these l!OIh-

mittees and the Government have ~  the General Policy Committee to 
recommend and has acbepted their recommendations in the matter of selecting 
two representatives for the International Monetary Conferenc-e at Bretton 
Woods in order to assist my Honourable fr;end Sir Jeremy Raismnn. Not 
that I wish to say that the individuals who have been chosen are persons who 
will not be chosen by this House itself should it be given the choi('e but the very 
fact that an ad hoc body like the Reconstrudion Policy Committee hai; hE-en 
asked to undertake a task which ought to be the proper duty of elected Memhers 
of this House, people in whom the electorate has reposed its confidence iR 1\ 

thing which it is ver.\" difficult for me to underStand and it is a thing' whi('h 
does not do any credit to the attitude of the Finance Member or his Govern-
ment t{)wards t.his House. What I have said should not be conAtrued 1108 making 
any reflection on the work done by th08e two distinguished non-officials or on 
their capacity to handle the case of India. . 

"1'he BCIII01lI'&b1e Sir .Jereilly B.aiIm&Il: The Hpllourable Member is surely 
aware that the necessity for selecting those two individuals aroae very urgently 
juwt aa.er the Session of the Assembly was completed. 

Kr. '1'. '1'. E!Whnamach&r1: I would like respectfully to tell my Honourabl& 
_friend that I am not logic chopping here. I would 110t be convinced if my 
Honourable friend wants to make out that his powers of imagination and 
powers of initiative are 80 bankrupt that he . cannot find some methoa' of 
obtaining the views of this House and the wishes of the Leaders of Partiu 
in this House before he made;,his final choice. The same answer was· given 
by him in answer to a quel\tion that I had put during the 18st Sel!sion. My 
Honourable friend's memory is 90 good that he repeats the same words bu. 
lie eames no ~: t  so far 88 I am concrmed. ' 

Based on these factot'S alone whirh hRVr heen singled Ollt AS being ,offensive 
tn the prestige of the Hom.f' , I think the JTnllRe w1n be justified in expreli!ins 
its disapproval of the con!lud of t.he Department of Planning, whether my 
Honourable friend Sir ArdCl:!hir. Dalal is alone res}'Onsible fnl' it or he hold. 
rC'Iponeibility for it along with bis colleM:ucs. There is the s'Ccopd factor 



whic.h hu.s been mentioned during the General discussion on' the Budget. The 
matter which has been made a grievance of by many of U8 is this, t ~ in 
the scheme outlined by the Honourable the Finanoe Member in regard tQ 
post·war planning, provision for an immediate expenditure finds no place. 
He 8ays that post-war planning is definitely 8 post·war matter, I -agree. lfI 
only looks logical. English language does ~t permit of post.war planning 
t.J be considered a matter of Planning during the pendenoyof the war. (An 
HonouTable Member: "Or pre.war?") We have passed that stage. He hal 
failed to notica or give due weight to the fRet that this problem of transition 
from a war ecollomy 1<> peace needs careful planning. It may not be a matter 
of post· war planning at all, and let me "'Sny here and now that these worda 
carry with them implications which lVe 6'Omewhat misleading. It is a matt81 
of planning from a war eoonom y to a peace economy and the decision in 
regard tb that planning must be taken here and now, so that there will be 
no real hards1!ip to the people of this countr'y ~ than what cannot p088ibly 
be helped. I asked a question of the nopJe Member the other day, vi •. , 
"'hAt was his estimate of the total number of Assistants and clerks, not 
inc1uding menial servants, engaged b'y the Government of India on atem-
pOTary footing lind· I also 8sked what proposals they had in mind in regard 
either to the o.bsorption of these people in Government service or for providing 
employment for them in the post.we.r period. The answer came pat. There 
j(; only one answer to meet questions namely· the time and labour involved in 
IIHch Rn inquiry cannot be IIpent or undprtllken in war time. H is a parrot 
like formula heard often which irrito.tes the House, the more' often they heM' 
~ . 

Sir, this Government wants to'W1dertake economic plannbg, but they 
would not even go through this bOok, the Demands for Gants, which I had 
gone tlH-ough. I find in this book in' the Departments where the Governmen'G 
have been willing to furnish information that there are about 15,000 Assistants, 
clerks engaged on a t,emporary basis, not to speak of the Department of Supply 
and other Departments, the figures relating to whioh are given in italios for 
which we have no details at all. Sir, out of a desire prompted by a very 
humane motive that those of our countrymen who ~ hsve been earning 
a dccent wage during war time 'should hove something to live upon and 
should not be thrown out in- the streets, also because of the fact while the 
Government is planning for the orderly demobilisfltion of those people who have 
gone into the army and their absorption in civil life they should not turn ou, 
tho"e people who have tried to sustain war economy of this country by working 
in Government offices even if thes had not gone to the front to fight. Wha1l 
is to happen to the people according to the Government's plan? Sir, if exigenoies 
of war time, the fact that Government is very busy, and the fact that Govern-
ment Members have got to accept invitations for evening parties, and the 
~ t B and their 1. C. S. deputies will do likewise, prevem the Government 
from ~ this informat,ion, what kind of plan is this Government going 
to put out and of what use will it be? ' 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable'Mem-
ber has 9ne minute tnore. 

Kr. T. T. Krishnamacharl: I am speaking on behalf of my party, Sir. 
What kind of planning is this Government going to put forward I ask. Whatl 
is the utility of that planning where they neglect the elementary duty which' 
is ~ t upon them to provide for those people who have served them well and 
faithfully during- a time of stringency. 

I now ~  Sir, to the contents of t,hiR Demand. Sir, in regard to i{em 
I-Miscellaneous, there is It provision for thE\ sum of Rs. 3,88,OOO-being the 
Revis-ed;.estimat;f\ for ~  Rnd ft provision for Bs, 5,28,000 for the ned 
yenr in reg-ard to expenditure on ReconRtruction 'Publicitv. In regard to this 
prvvision, I would like to drnw the Rttelltion of the House to the fact that. 
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~ matter was brougbt before the Standing Finance Committee and the Com-
UllUee have expressed t~ ~  During the Committee's sitting, sil, we 
~ a Government offiolal, somebody, 1 think, on the peputy Seoretary I,evel,. 
CIODllDg before us and formula.ting polioies on behalf of Government and t~  
... what; thIS ~ t \\as gomg to do to wipe out the sinister ip:ftuence of 
lb. ~  10 the country. ~  that the method of planning pUblicity 
~ ~  ~ ~ get the co-operatIon .of the people of this country? 1 thmk, 

tilr, iJ ~  IS to be successful, then my Honourable. friend the Member 
jor .Plannmg !.Iud Development. ~ steer clear of his "tionourableCoUeague, 
&.he Leader of the ~  and hIS l'ubhcity Department. He will get no- support 
~  the people of thIS country so long as lU,ly pUblicity ih regard to planning 
18 handled by t.hat accursed Department. _ 

1. ~  come to another item in the d(,lInand-ltem J, inTolving a lump 8um 
proV1S10El of Us. 74,85,000 for .certain 'Bchemes under consideration. Sir, 1 
tave heard of budgetting of various type&, 'I have studied to some extent 
budgetting procedure. but I never heard of any proposal be.ing made where 
a re5pOnsible House is asked to give Government Rs. 74.85,(100 as a lump 8Um-
grant to be spent as they like on vague schemes under consideration. I can 
pnderstand, if a wm af- Rs. 1,000 is provided as 8· token demand for expenses' 
under this item and the Government came time aud again, when they needed 
mooey to the Stanuing Finance Committee with concrete proposals for its 
approval and then finally brought it before the House by way of a Supple-
milDtary Demand. On the otber hand, much 88 I would like to respect the 
fulancial integrity of the Honourable Member who is in eharge of this pIlJ·ti. 
~  portfolio, much 8S I would like to say that I respect his ability in regard 

. to handling the finar.ces that are entrusted to him, I think, Sir, ..it is Mkillg 
too much of the House to vote· for him a sum of Rs. 74,86,000 to be sl*'n' 
~  vague schemes which are under consideration, which probably will be 
echemes similar to proposals for reconstruction publicity, which would .0ul.Y 
:10 harm to the beat interests of the people of this country. I feel .sure that 
if on the basis of the publicity planned any reconl'truction planJling is to be 
worked. it. will only do harm to the public and that is what we are asked to 
IUpport_ 

Sir, if I had bad the t ~ to move this Cut Motion, I should 
flave straightaway a.sked for a reduction of this demand by Rs. 80 latbs odd, 
representing these two items. That is my principal objection in regard to 
what is declared in the demand itself. In any event, this House.. cannot grant 
.. fiis SUIll of Rs. 80 lakhs odd. That is' very clear to me. The second factVI' 
ill. that this Rouse has not been treated with the courtesy that is its uue. 
It is perhaps t.rue there has been a mixture of another motive. 8 motive WIth 
which people of my Parly will not sympathise, that- is, that planning mtll;t be 
-deferred until ~  constitutional polIition is made (lUre. I do llDt think that is 
at all necetIBary for the reason that planning will hRve to be undertaken, 
what:flver is to 'happen to the future constitutional position of this country. 
Even if this country is gning to be split into eleven different independent 
Provinces, planning has to be made. I repeat what I expressed on the IBsb 
occasion when \Ve discussed thiS' matter, that if the Government would be 
bound, if the -Government would categorically say in a body that they are 
bound by the sentiments expressed time and again by the Honourable Member 
lor Planning aud Development when he says that he believes that only a 
Nauooal Government can undertake the actual work of oarrying out ~ D
aWuction schemes and that a11 the work that he was doing merel:v be explora-
lory, that no interestl\ would be fleriouslr jeopardised and that only the neces-
sary preliminarv st,flns would be taken, If snch a.n assurance were forthcomIng 
then I think i,he House and the people of tbis country would be reas9'lred 
about it. But, SIr. that lias not been done, and the way to get the support 
of the 13'011l1P w(ll1M ~ to toke time b'y the forelock and give that assurance 
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: ~ tbe Demand gqesthrougL. :Even though my ~ friend m:gh' 
~  away the position, the overriding fact rElmains that the Government B ~ 
-iRU6ted to take noticc of the wishes of the House expressed in a resoll,ltiou of 
. the1louse and I do not know how he -call con vince the House that whllt he 
_ iaiJ.ed was ju&tifiable and induce the ~ to vote the sum he asked for.-
'ft, Honourable Sir Ardelhir D&1&1: Sir, at the outset, it appears tome 
tbatmyself and my Department are being subjected to a pincer movement, to, 
UIt' the language ~t t  by the Congress on the one hand under its Leader 

. representing, 'say, Marshal Zhukov,. and Marshal Koniev, on the other hand, in-
the person of my Honourable friend the Nawabzuda. 

Ill; Badrt Dutt P&JUle (Rohilkund and Kumaon Divisions: Non-Muham· 
wadau ~ : Whom do you represent? A sergeant?· -

TIL, BoDourable Sir Ardeahir D&1&1: WeU, Sir, tbere is this thing to be said: 
about ~  Russian Marshals t ~ they are entirely united in their aims and 
the::ir ideals, but in the "case of our local field-marshals, the unity is merely 
confined to attacking my Department and that attack is directed from ide. 
Bud aims and points of t~  which appear to me to be somewhat conflicting. 

, Mr. Badri Dutt Panda: Amery is speaking .. 
Sir Oowasjee JebaDglr (Bombay Cit,: Non-Muhammadan Urban) : You 

ought to stop these interruptions. , 
. The Honourable Sir ~  D&1&1: The Congress believes in planning, it 

believes not only in planning, but my Honourable f.riend Mr. Avinashilingam, 
CheUiar says, it is getting tOo late. Well, Sir, that is what I, in my hmnbla 
capacity, 8m trying to do.-But unfortunately the CODpSS position is, "who. 
Olt. you to do it, we alone will do it, you have nb say in the matter". But, 
Dlay I say, Sir, that -r and the Government of which I happeD to be a ,Membe!:' 
are not standing in the way of the Congress; if they wish to do it, they are wel-
come to do it. The point is, what is to be done until they compose their _ differ-
ences a.nd come here and occupy these Benches? 

Kr. &aml Vencat&chelam ~ t  (Madras: Indian Commercej: . A ~ t  
Uh, that is' the Resolution. 

TILe Houourable Sir Ard88h1r Dalal: I am coming to that. 
Another point is that if the present Government, the unpopular Government 

does anything which is really redounding to the benefit of the country, the credit 
of such a thing goes to the present Government; and that is- what my mends 
of the Congress are not prepared to concede. Another plftnt is the natural'sus-
picion which attaches to every action and every individual in this Government, 
DC matter what his motives and what his ideals might be with regard to what-
ever he might do. . 

The League point of view, on the other hand, is very. different. We are 
planning on the basis of the present constitution;. they are looking forward to 
fundamental changes in the present constitutional position. . 

Sir,· I have made that point abundantly olear .at the very beginning of liha 
second report on, reconstruction planning, and with your permission I should 
like to read it out: , 

"Th. proposals now made for poet-war planning IUId development do not in any way 
affect the oonatitutional iSlue. as ~  form the future oonlltitution takes and whatever 
autonomy the future provineee or StatN of Inilia enjoy, they will all benefit by the measures 
of economic progrelll and development contemplated by -the plan. One of the fundamental 
principles of the plan ia reglonalisation 110 that the different parte of the country benefit ill 
as equal a mealure &II i. compatible with the phr,lical featurel and natural reaources of ~ .• oh 
part. The ultimate political affinities of the different regioDl in the India of the future 
Deed not therefore atand in the way of their benefiting by the schemes of development.-he,. 
ander propoBed." 

Thus the whole policy and the whole idea of planning has been made olear. 
Doos that conflict with the idea of Pakistan? Personally I do not believe in 
Pakistan; person all, I believe that the broad ~ of raw material and ~  
011 which the p1an is based will suffer to a certam extent. Personally I believe 
that both sides would suffer. But if ultitnatel1 it is the destiny of India to be 
divided into several independent sovereign States, that is a matter not for my 
consideration; and 80 far as my planning is concerned, it. does not in 'aD1 way 
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interlere V.lth lL. 'j.'llere are very important schemes far , ... taDIl.,. .. 

kinds of development projects for Eastern Bengal and for 
mately .the const.itution is going to be. that these parts of 
tltbnl separate; they will not therefore be in any wily hurt or 10:181, ~ · :  
scbemes or plans which 1 am contemplating ,at the prescnt momen'-
1 do not Ilee what there is in any of the schemes or in au, of the plana . 
iu any way going to harm the country or to injure \he interests of anybod,. 

, an,)'thing it can Only btmetit the COUll try . - ..... 
We have had in this deparWlent only six months in which to ~  Nfver·, 

theles& a very large amount of work not only in the matter of planuin,' but in 
t lib matter of ~ t  of preliminary stages of plawling has alread,. been 
dune. There is a Technical Power Board which deals with all queBtionareJatiug 
to power; an Irrigation, Navigation and Waterways Board is being established; 
the Geological Survey has been expanded and is being further expanded; 8 large 
number of men are being sent out for tecbnical training; a number of students-
five hundred or more-arc to be sent in the course of a short time to the U. K. 
and {T. S. A.; employment exchanges have been established under the auapioes 
of the Labour Department, a committee has been appointed to consider the 
establishment of a technological institute on the lines of the, ·Masap.chusetts 
:lhstitute of ~  in the States;exparu;ion hRs ~  takt'n plaoe in the 
I"orpst Institute. in the Agricultural Resenrch Institute, in the Delhi PoJytechnic:. 
A number of provinces have already expanded their cadres, and increased their 
staff and mnde provisi.ons for increasing very largely the .. n.umber of students 
for agricultural, engineering and variQu8 other arts and sciences. A great deal 
of work has been going on in the country. It is only, it seems to me, this Rouse 
which takes such a gloomy, pessimistic and an alrl!ost antagonistic view of t ~  
very beneficial activities that are now in progress all over the country. 

Sir. now I come t,o the gravamen of the charge against this Department. 
Yt!8ierdt'y to my ~t surprise the aader of the Opposition stated that We 'Were 
planning in secret and that we did nQt want any co-operation. 

Mr. Bh1l1abbai I. Deaal (Bombay Northern Divisions: Non-Muhammadan 
Rural): I did not say one word about secrecy. Please read my speech again. 
Somebody else 8Bid that, not'!. 

'I'll. BOIlourable Sir ArdUhlr Dalal: Anyhow the whole point ia that I 
refused eo-operation,"'Ithat I wanted to carryon planning entirely on my own. 
As a matt-er of fact, from the day that I assumed office I have made it abundant-
ly clear that the one thing that I want is public co-operation and that schemel 
aud .plans of this nature ,cannot possibly go on without public co-operation. A 
great deal has been made about the refusal to accept. the Resolution on the lnst. 
~  For two days I negotiated with the Leader of the Opposition to arrive 

at some compromise. A number of formulae were suggested; I offered II. t ~ 
committee of the House to whom the whole ,thing would be reported. In fact, 
I pointed out to the Leader of the Opposition that the Resolution that he spon· 
sored was not as good as the one that I proPQsed, because I said, "You only want 
a plan when it is ready to be'put up before the House, whereas you appoint a 
standing committee nnd I will consult that standing ('.ommittee at every -stRge 
in the formulation of the plans ", which was a better thing than the one that 
~ himself in his Resolution proposed. He seemed to fall in with my 8ugges-

tim's but later on he consulted his friends and every suggestion of mine 'till the 
Illst moment was turned down. Now, whitt is happening? I have agair. ex-
pressed my willingness to have a standing committee of the House and, as far 
8R I understand, the proposal it! to be accepted. Therefore, a slllnding com·, 
mittee of the House to advise me' on an matters of plalUling and ~t 
will now be established after all this. unnecessary bickering, trouble and ill·wiD 
which might very easily have been avoided. As a matter 01 fact, if my original 
8uggestIon had been accepted, that committee would probably have ~ from 
the opposition's, point of view, more valuable than the standing committee 
1Fhich is now eoming. Therefore it is not that I shirk their co-operation thai I 



GENERAL BUDGET-I.1ST OF DEMANDS 1.105 
shirk pUblicity. On the contrary I welcome co-operation and I welcome publicity. 
I have .gone even beyond this; I have tried to co-operate with other MelllLJeld 
belonging to the opposite side. I wanted to enlist the services of a very ~
known gentleman who performed vel'Y valuable wOlk in connection with ~  
Nehru Uommit.tee's ropoct to be on ,one of my committees; but after a certain 
amount of hllsitation he refused.· I wanted to appoint another gentleman of 
Congress sympathies in an extremely responsible position in my department; 
after consultation with some Congress leaders he refused. So that want of co-
operation does not come from my side; it comes from the side of the Opposition. 

Now, Sir, the point may be made, why was it that we did not accept the 
particular Resolution which was moved on the last occasion and why did we 
suggest any alternatives at ~  I will make it clear why We did not accept that 
particular Resolution. The implications of that Resolution were not explained 
till the .. ery last moment; and then my Honourable friend made a speech which 
made it impossible for Government to accept the Resolution; because he said .. 
"You as a Government have neither the right nor the quality to frame thcSd 
plans at &II. It is we on this side of the House, we the Members Of the Legis-
lature who will frame a plan. You will only appear at the bar of the House; 
you will be the very first people who should appear before this committee to 
give evidence. It is we only who will frame this plan ". 

JIr. Bhulabhal J. Deaai: Yes. 
,JIr. Abdul QaJyllDl (North-West Frontier Province: General): What is 

wrong in that? 
The Honourable Sir .&rdelhlr D ~: If my HonourableJriend will wait I 

will explain what is wrong with it. 
That means that this Legislature 'of all Legislatures in the world is trying to 

take upon itself executive functions which belong to no legislature, howeVer 
democratically constituted. That, Sir, is not possible. It is up to this Legisla-
ture to criticise our proposals, to refuse grants; these are within their ~  
functions. But for any legislature in the ~  to say that thev will maKe a 
plan and do something which the executive Government is appointed to do is 
an impossible proposition. 

Mr. Abdul Qaiyum: Do you have this kind of executive anywhere ~  in the 
world? -

The Honourable Sir Ardeahlr DalaJ.: Waatever the composition of the Gov-
ernment may be, it is a fact that no legislature in the world performs such 
executive functions; and if my Honourable friends try to do it they will imme-
diately find from all sides ·of the House what a mess they have got in,!o. My 
honourable friend the Leader of the Opposition was very sure of his abilities to 
perform such an oper",tion, and why? Because alone and undaunted he said-,-
and he was proud to say it-he wrote the minority report of the Bombay Share 
Bazaar Committee. Did he want any expert, did he want a Secretariat, did Lu 
want any staff? Nothing. He wrote that report, and therefore he considprs 
himself capable of preparing I/o plan for a sub-continent like India. Sir, I do 
not for a moment clailll that I am going to prepare a plan. As a matter of fact 
a great deal of criticism that has heen advanced in this House seems to be made 
ou the misapprehension that I anI a kind of pocket Hitler who is to prepare nIl 
the plans for the country which everybody must accept. 8.Q.ch is not the posi-
tion at all. I am being assisted by v...number of committees,oy Provincial Gov-
ernments allover the t ~ and I welcome any kind of co-operation and 
a8sistance. the more such co-operation and assistance I can get, the more I will 
welcome it. 

Ill. Kanu Subedar (Indian Merchants' Chamber and Bureau: Indial) 
Commerce) : Are your own colleagues in the Executive CounqiI helping you? 

fte Honourable Dewan Bahadur Sir A. BamuwamJ Kudall&r (Supply 
Member) : Of course. 
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·J.'oe KOIlOunbie Sir Arde&u.&r ~ : Now 1 will deal with a tew of thd 

poinu. 11I11;el1 iJ:I IiOUiU of Wtl lilltluktlrs today .. My ilOlluw'l1ble friend, Mr. Essak 
bau, sec.ws to btl wlI.1et ... WUll.IllPi'ebtW.Slull WlLll l'tlgurd llut only totbe lunda-
lllental prOpOtiltiolls-the ~  Oll WhlCh htl woved tw!> motion-but also 
wiUl regard t.o some' 01 toe dOtiaJ{B. .For WIIlUlUCU, btl tlecllllll to be under the 
iwpr&l8lQO that Lhe l'lWe4jl which were fOl'UlIed by some ~ t  would 
decide the fate of the P ~ t indutltries of ludia in tbe country. Suc.b is notl 
the case. The l'ane,s al'tI entirtlly Ilud purely alivldory. 

And then I come to a very grave misconception which appeal's to ~  not. 
()Uly in the mmds of the ruernbofs of the Mushm League but also in the minds of 
the members of the European Group, and that i8 tha.t 1 formulate the policy 
~  is goins to be actually executed. 1 shall describe Bornewhat- in d.;tail 
what exactly the procedure is so that ally miscollception that prevails in the 
minds of my Honourable friend, Mr. Lawson, may be removed .. Policy may 

-be initiated by a note in my department, but that is fully. discussed b'y other 
departments of the Government. 'l'hen the whole matter ilJ brought to 'a ~ 
mittee of the Executive Council-the Reconstruction Committee of tie Council 
-of which 1 happen to be the Vice-Chairman. There the matter is discussed 
by every Member from every point of view. If it is important enough, it is· 
further discussed in the Executive Council. At the S8Ipe time, -the Policy Com-
mittees which we have appointed are also consulted and their opinion is obtained 
and it is only after all these consultations have taken place that I) final decision 
on policy with regard to Government is arrived at and that is the decision of the 
Government asa whole, 80 that there need be no milJapprehension in the mind 
of my Honourable friend in the European Group that I alone will run away 
with and_come to important decisions on poIie)' which may in any way injurious-
ly affect their own interests. I very much wish I could .do what my Honourable 
friend suspects me of doing. Then the planning will proceed at a much quicker 
pace than at present. My grievance is that I am not able to do that. 

¥p. Sri Prakua (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural) : They are con .. inced I 

'fte BODOIIlIble DeWall B&hadar Sir A. Bamuwaml 1ludal1al: What a 
bopel ' 

'!'he BoDoarable Sir Ardelb1r DalaI: Sir, I will not take up much of the 
time of tae House by going into other detailed points raised by other speakers.. 
put there is one point raised by my honourable friend, Mr. Krishnamachari, 
who now I hope is convinced by what I ssid . . . . . 

Sir •• ammad Yamin ][han (Agra Division: Muha.mmadan Rural): He is 
not. 

The JIoDoIUable Sir ArdeU11r Dalal: And that is with regard to the provi-
.ion of seventy-fourlakhs in the Budget. Criticism has been advanced that the 
}'inance Member has poured cold water on the scheme by his reluctance to. 
part with money. (Mr. T. T. Krishnamachari rose up in his seat.) 1 am uot 
talking about Mr. Krishnamachari. He of course said thM he has given me too. 
much money. 

lIr. T. T. Er1.e1m&macharl: • Even that is not right. The Finance Mdmbcr 
is not prepared to give ·the finances necessary for plans being carried ~  It is 
not a matter of lakhs, it is a matter of crores. 

Ill. Sri Prakua: Your speech is not well-planned I 
Th,· Honourable Jtr .A.rd,mtrDalal: From my Honourable friend, the Fin· 

ance Member, I have received the most wholehearted eo-operation. None of 
my plan." up to now have in any way been'impeded by any kind of parsimony or 
Diggardliness displayed by my Honourable friend, the Finance Member. The 
real bottle-neck in connection with the plan is not going to be finance,' it is going 
to be the lack of trained personnel, and th&t is the reason why we are giving 
mst 'priority to the training of personnel and why we are in such 8 bun'y to train 
personnel. 

A great. deal has been ~  abou'£ the National Government.. As aD author 
of &he Bombal ~  1. said t ~ the p'lan could only be executed by a Nat.ional 
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Government. I am Atill of that opinion, and that is because when the Plan ia 
in full oper_lIttioo, it will involve a number of controls-conero!s over capital, 
control over import.s and exports, control over rationing, control over consumf-
tum, and various other typeB of controls which will t~  with the most 
mt.imate habits and customs of people in this country-and all that can only btl 
dOIle by lit National liovel'llment waich hail the lull support, of the people 
behind it. In the meantime what are we to do? The war is coming to an eoo. 

Ill. Sri Prakua: No. 
The lloI1ourable Sir ArdeshJr Dalal: Millions of people will soon be un-

employed. Two million of soldiers will be demobilizcd; the purchasing power 
which has been created by the demands for war industries will come to-ail end. 
We have to plan the transition from war ,to peace. Every country in the world 
h; far in aljvanC6 of what we have done with regard to the preparation of post-
war plans. In the meantime, until our unfortunate politica! disputes and diffi-
culties are settled, are. we to stand by and do nothing and see the economy of 
tllis country collapse, as it is bound to do if nothing is done? That ii! the 
)Hstification for the post-war planning work which has been undertaken by the 
present Government. . -

It seems to me that for the first time we are trying to do something which is 
positive, something that is constructive, something that is really for the ~ 
ot t~  country. The ~  Plan first drew the attention of t ~ country 0:00 
1 might say the attentIOn of the whole world by the grandeur of Its ~ t D 
with regard to the economio development of the country, It is on a similar 
l:asis that this Government has undertaken the planning for the economic uplift 
of the country, I have mentioned the variout! preliminary activities which have 
'been undertaken. Is there anything in it which can in any way dQ any harm 
to any party or anybody in the country? Then, would it be too lIluch to expect 
that all the parties will co-operate so far as th1s planning is concerned and 
81'sist the Planning Member in carrying out the plan instead of creating a very 
wrong impression on the rest of the world that even 10 matters like this, where 
theresho)Jld be no room for any difference of opinion, which are t ~ for-the 
Ll!llefit of the country, that we cannot come to any agreement '1 Wnat would 
the other countries think of our unity of purpOSe or even our common gense jf 
a completely beneficial measure like this is thrown out on purely politica; 
grounds? But whatever the verdict of the House may be, I am sure that the 
verdict of the ~t  even in Congress circles is Qot going to be that pending 
the. taking of office by a National Government nothing should be done and that 
the economy of the country should be allowed to collapse. I am sure that even 
the verdict of the MusliIns of the country is. not going to be that, even when 
the Pakistan issue is not prejudiced, nothing should be done so far as planning 
is concerned and the economy of the country lI110wed to collapse. If in spite of 
thpt an adverse verdict is passed by, this House, I can only regard it as one 
more evidence of the irresponsibility wliich the unfortunate political situation. 
in the countr,y has brought about. 

Mr. Bhul&bllal I. Deal: I'did not expect that the . Honourable Member 
who has just resumed his seat would introduce topics on which he might well 
have been a little more wise and careful. But there are two or three matters to 
which I wish to refer because it is my du.ty,;, 

He imagines in his wisdom that we on this side of the House and the country 
struid far apart and they and the country are going to be one in the near future 
because of the dead services they render. Such flattering function ia all right 
in hiR own private chamber but an extremely poor show in a House like this. 

'!'he Honourable Sir Ardeahlr Dalal: Not being a lawyer I have no objection. 
Mr. Bhula.bh&t I. Delai: There are only tWQ matters to *hich I wish to 

refer. First about the negotiation of which I thought we had heard the last. 
The Honourable' Member came to me and gave rile a formula Rnd he know!! 
what it was. I consulted nobody. Thank God there is more confidence betweetl 
ull t.hBn there appeArs to be among the memhers of that group. 

till Oow"lee leIlang1r: Very doubtful. 
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I /llll quoting his words, Sir ~  l)les&e, 1 

am v.ot givmg WIl,3. 

Sir Oow"J" .lthaDih': You can interrupt, but we cawlvt I 
llr. Bhulabb.&l J. 1I8aai: 1 am not giving wuy. 
(Cries frow Opposition Beuches of ~ t dOWll, sit down: Order, ord.er. ") 
Sir OOWUJ88 J&b&:qir: 1 rise to a point of order. It hilS become a habit 01 

60rne sections of the. House to dtlliberately interrupt. - . 
Mr. BhUlabhat J. DtI&i: This is not a point of order. 
~  Oow*4lJee 1ebaD&lr: _ I rise to a point bf order. 
:Mr. D. K. LabJr1 OJlaudhury(Bengal: Landholders): Order order: Order, 

order I . -' 
au OowuJ .. Jeh&lllD': It iB for the President to decide . 
.,. D~ :It. Lah1zt Oh&udh1U)': Order, order. He is not giving in. 
Sir 00W&8J .. Jeh&JlIIr: I rise to a point. of order whether these interruptions 

are in order in this House, and if they are in order I have a right to interrupt. 
If they are not in cider I will not interrupt. 

:Mr. Prelid8Dt (The Honourable Sir Abdur Rahim): Whether they are in 
~  or not, it is my duty to judge and I can only judge in each case . 
. JIr. Bhulabbal 1. D-a: .The idea WBS. that an advisory committee should 

btl formed to work this phln and as the work went on any phlDS, or any part of 
them,.when completed would be submitted to this House for approval. It was 
accepted by the Honourable Sir Ardeshir Dalal. He went back to hie colleagues 
and said he had been advised that the word c. approval" should be omitted and 
the word .. consideration" should be substituted, and I think the House haa 
intelligence enough to understand the differenoo between the two in itS ~ 
tial value. He says, yes we will let you discuss nnd we shall do what we like. 
On the other hand what we stipulated was that you will- have_our approval and 
then alone-you can do it. So much for the negotiation and I hope and trust 
that at the end of this there will be no more discussion as to what took p,lace. 
Borne Members of this House do not know. the constitution. They think that 
a Member has just got to speak 8OmethinA' and the others have to tondily ~  I 

'1'be BOJlOurabie Dewan Baha4ar Sir A. :a&ma8WImI )ludaUlr: That is what 
they on your side are doing r 

Mr. Bh1llabhat I. Dual: They are not aware that there are Cgmmittees of 
the House as in the American Constitution and perhaps the Honourable Mem-
ber is not aware that the Resolution did not involve Rny executive action.' The 
committee was to be appointed for the purpose of taking evidence and formulat-
ing a plan and recommending it. 

'tile !Ic*Ioarable Sir .&rd.eIhir Dalal: I was going on the speech of the 
Honourable Member in which he Sl\id we will prepare th(' plan. 

JIr. BhulabIW I. D .. : Of courBe he still does not understand. Preparing 
fI ODe -thing and. execution another. • 'I'Ile IIoDaarabIe Sir Ardeal1lr:Dr.lal: Making the plan itself is an exocutive 
~t D  

JIr. Bh1llt.bhai :I. Deal: He still docs not undentand. but I cannot help e. 
man \\rho has been a magistrate aUbis life. The fact remains that the com-
mittee prepares the plan and then it comes to the executive to carry it out .• If 
there -is any distinction between .executive and deliberative, those are the two 
functiona. P ~ a ·plan is deliberative. If you like it take i.t: if you don't 
hke it. leave it. It HI ill the American constitution Rnd it is done every day. If 
those gentlemen woo in their ignorance laugh, let them go and read it if they 
have time and if theyhm any Bense.· 

Therefs one matteI-to which I wish to refer. I confine myself to -merits. 
·Attempt!! ~  made ~  to divJde Uti and the country and to divide us 
Itetween ourselves. It is a pitiful spectacle anti T hope antt t,rust that. it won't, 
he ~  in this House and that, notwithtltanding the disct188ion this HOUBe 
will carry this motion. 

Bawaba4a 'J[uhallUll&d Llaquat All naa fR.ohi11mnd and KU'mllOn Divt-
~:  M:ul1ammadan Rural); My Honourable fricnd Sir Ardeshir Dalal has 



dEhaAL But>oliT--LIST OF bt)fAND9 1309 
been good.enough to &escribe my friend the Leader of the Opposition and mysell 
as Irhe two ltussian Generals who are out to annihilate Hitler in Germany, and 
he said that. unlike the Russian ~  we do not agree. But, let me tell 
hill! that whatever our differences Ulay '6'e. on one fundamental point there i. 
complete agreement and that is to annihilate so many apologies for a Hitler 
sitting over there. Sir,. my Honourable friend has spoken with injured inno-
cence that in spite of the fsct t ~ he had made an offer to this House to co-

~ t  with him we refused our co-operation, and he was further good enougll 
to Ray that he had in the generOSity of his heart agreed to appoint a standing 
lLdvisory committee for his department. Mr. President, I think the time haa 
come when the Government should realise what is the meaning of co-operation. 
Co-operation does not mean servile suppor' of all that you say or all that you ~  
ThL&i type of co-operation you should not expect fr,2,m ~  decent Indian in thi. 
~ t  But if you really wanted the B t ~  the co-operation of 

the non-official Members of thia House, then you should have given effect to 
tho Resolution that was pas!!ed by this Assembly in the last Seeaion. 

My Honourable friend has tried to make a point by saying that this House 
wants to usurp the function of the Executive and he has said that there is no 
legislature in the world which performs the functions that are legitimately 
assigned to'the Executive. But my Honourable friend ignores one fundamental 
fact. Is there any Executive in the world which goea on merrily from :lay 
to aay in spite of the fact that the Legislature of that country shows its lacll: 
of confidence every day in that Executive? If he' can tell me tbe name. cd 
AVAn one legislature in the world anywhtre, outside India (otherwise be mlght 
mention this Assembly) then I shull accept what he has to say. Sir, the other 
legislatures nllturally give the right of executing any plan or B<;beme to theit 
(:flvernlllt'nt ~  they know that thttt Govprnment if it went wrong can be 
kicked out in a few moments and the legislature can put in a gOTemment of 
its choice-8 government which will carry out the policy, the programme or tbe 
sch(>me which is approve3 by the majority of the members of the legislature. 

Apart from t.hat. let me remind him that this Resolution did not usk that 
tho Legislature sbould usurp the. functions which belong to tbe Honouratife 
Member. He has fo[gotten the wording of the Resolution and only remembers 
some stray.sentence III the speech of the Honourable the Leader of the Opposi· 
tion. What does the resolution say? It says: 

"This ABtlernbly recommends to the Govffllor Gent'ral in COImeil t.hat an eJected Com· 
mittee of this HOUle (:oDllisting of DOt more than 15 membera be appointed far tHe purpoee 
of ooDsirienDg the several planll for post· war economic development of India, agrictdture and 
industry with instrnctions to report to this Honse." 

Mr. Bhulabhai 1. Dual: That is execution r 
lIawabsada Kuhammad Llaquat Ali Khan: Where is it said tha( this Com-

mittee of 15 which was to be appointed should usurp. the function of the 
Executive Council of 15 that sit over there? . • 

The lIoDourable Sir A ~  Dalal: It was thlf explanatiou of the Leader of 
the Opposition. 

lIawabada Kuhammad Lfaqu&t All Khan: I was saying that instead of 
Pllying attention to the words of the Resolution, my Hooourable friend is 
.hllnging on to !lome siray sentence that. we,. in the speeCh of the Honourable 
the Leader of the Opposition. 

My Honourable friend has said that planning should nO,t wait tm such time 
aR the future constitution of India is decided upon. I agree witb mro. U 
is not necessary that the future economic planning of the oounl,ry should wa!fI 
till such time 8S there is a new constitution but it must wait t.ilI such MIne 
I1S Indians themselves are able to plan the future. YOll are not fii! to plan the 
future of this eountry economically, agriculturally, industrially and educa-· 
tionally. Your pIe.ns in the past have been of such a character that the people 
of the countrv cannot entrust their future destiny to your tender hands. Let 
mf'l ten him that because we had realised the importance of immediatoe planning 
for the future. ~ we ref\lised t·hf\t the world cannot wait till such time 
!WI India is able to have an agreed constitution (God alone knows how long i' 
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OlDY take to ~ ~ a new constitutioq). it :was bec8l!se of that. that we made t.his 
offer .. of co-operation to the ~:  Member by suggesting that a Committee 
of. t}iis ~ should oe apfX;lwted to consider these plans. My Honourable 
fnend has reJected that hand of co-operation and now 1 would submit that 
it ~ not lie in his mouth to come forward and Bay that he has always ~D 
wantl;Dg the ~ ~ t  of the people of India. After all this Legislature. 
constitUted as It IS, represents the peoples of India and therefore we. 88 repre-
IIf'ntatives of the peoples of India did offer our co-operatlon to the Honourable 
~  ~t he would not accept that co-operation, and the type of co-opera-
tion to which the Honourable ~ is used, he cannot get from any deoent 
Indian. 

• • My Honourable friend has unnecessarily given exyression t& the views which 
" he holda about Pakistan. whether it is to be one ·United India or two, three 

or four Indidti. Tpat is not the matter under discussion at present. The 
matter under discussion at present is tha-t the future planning of the country 
abculd be done in such a way that the people of this country 8S a whole may 
ft.·et that whaoo-ver those pIons are, they are for the benefit ot the people of 
this country, that thoae plans are of such a nature which would 'benefit the 
largest number of Indians in this country e,nd that the plans are not made in 
such a way that the rich p4lOple will go on becoming richer and produce mor03 
TATAS in this country than whAt. exist today. We do not wllnt that the economy 
of this .country should go into the hands of a few individuals. We' do not wllnt 
that the industrial development of this country should be done in II. ~  
which .woula benefit only a few capit.alists. We do not want that the wealth 
of the country should be taken and counted only in terms of the wealth of II. 
few individuals. We want that. the industrial -development and the econonUc 
6dvancement of the country should be based on s\1ch lines that it would benefit 

"the millions Bnd millions of poor people and that when you talk of the wealth 
of the cmmtry you should take the wealth of the poor individual who is livilUf 
in the villages and not. those people who are ~ in big mansions and having 
t~ whole economic ~ of the country in the pRIm of their hands. And that, 

Mr. President.. I submit t.he present Government, constituted as it is, 18 
nnfit to 110. That ought to be and can only be done if they 88sociBte with 
1,hpm and have t,he reM and honourable co-operation of the reprcRentativeFl ,0' 
tile peoples of this eountry. My Honourable friend has recognised the neces-
sity, .. hen these plnns are put into execution. of hAving a Government of a 
tyDe that would command the confioonce of the people. That I think he has 
ndmitted and rightly so. But I suhmit that ;vou calUlot expect that the people 
should swallowwbatever plans YOIl may frame for them. You cannot ~t 
thRt. if there is a change in the Government in the f\ltura, then that Govern-
ment should just thnlst your plans down the tbroatA of the peoplt'! of India. 1f 

the people's representatives are not a9t!OCiated in the prepR1'6tion of 
these plans, then you cannot expect any Indian ~ t to 

ean-y out your plans. Therefore, ~ P B ~  all this time, aU this money 
is being wasted and will be of no avail for the future advb.n_cement of the 
country. We recogniSe the importBnce. of having the future ~ done 
now, and ~ t is why we said, tokin!! ~ : t  into ~ ~  that. if 
Ule plans are prepared with the goodWill. With the co-operatIOn, WIth the aSS1Rt-
Bnce of the Honourable ~ A nf this HOll!!8. thnRP plRns have a bett,,.r ~ 
of being carried out in the coun{ry later on. Sir, I submit thot- the ~  
Member has not really triven any valid argument in aupport of hia COntellt"?,,. 
~ has not given any argument as to wby he bas rejected the resolut.ll"1n 

• which was accepten by this Honourable ARgembly, and .!l0w let ~  aay th!lt 
AI long 8S we on this side of the HOllRe hnv.e. no shaTe In t A ~ the plana 
tor the ~  economic ~ t of Ind18: 80 long we shan ao wbatfWP 1" 

we ca.n not to place· a single' penny at your disposal to be spent al you may 

1 P." 

Itke. -
Some BoDoarablt .embers: The question be put, Sir. 
JIr. Prell4eJlt (The ~ Air Abdur Rahim): The question is: 
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"That. 'the question be· now s"t ... 
The motion WB!'I adopte . 
Kr. Preli4eD.t (The Honoumble Sir Abdur Rabim): The questiOD is: 
"That. the demand uuder the he&<.! 'Post-War Plannin., and Development' be reduced tD 

Re. 1." 
The . Asembly divided: 

AYES-59 
Ahdul Balith Choudhury, Dewan. 
AlIdu) Ghani, Maulvi Muhammad. 
Abdul Qaiyum, Mr. 
Ahdullah, Mr. H. M. 
Ayyangar, Mr. M. AnanthasayanaDl. 
Azhar Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. 
Chattopadhyaya, Mr. Ama.rondra Natb. 
Chl'ttil1r, Mr. T. S. Avinalhilingam. 
Chetty, Mr. Sami Vencatachelam. 
Choudhury, Mr. Muhammad HUl8&in. 
(,hunder, Mr. N. O. 

,Daga, Seth Sheada ... 

Lalchand Navalni, Mr. 
Lnlljce, Mf. Hooll8inUboy '1\. 
Liaquat Ali Khan, Nawabzada Muhammad._ 
Mangal Singh, Sardar. 
Mauu Subedar, Mr. 
Mehr Shah, Nawab Sahibzada Bir Saysd 

Muhammad. -
MiRa, Palldit Shambbudayal. 
Murtuza Sahib Bahadur-, Maulvi Syed.· 
Nairang, Byed Ghulam Bhik. 
Nauman, Mr. Muhammad. 
Neogy, Mr.K. :C. • 
Pande, Mr. Badri Dutt. 

!>Km, Mr., Ananga Mohan. 
PaH, Mr. &. 
Desai, Mr: Bhulabh&i J. 
PeRhmukh, Dr. G. V. 
Dl'shmukh, lk Govind V. 

Raghubir NaraiJJSiDgh, Choadhri. 
" Ram Narayan Singh, Mr. 

ES8ak Sait, Mr. H. A. Satkar Ii. 
Fazl.iHaq Piracha, Khan Bahadu\:, Shaikh. 
Gauri Shankar Singh, Mr. 
Hahibar Rahman, Dr. 
Hans Raj, Raizada. . 

~  Sri K. B. Jinaraja. 
HosmanL Mr. B. K. 
~  Khan, Hajee Chowdhury Muhammad. 

Ka7.mi, Qazi Muhnmmad Ahmad. 
Krishnnmnchlui, Mr. T. T. 
J,ahil'i Cnaudhury, Mr.D. K. 
Lakhichand, Mr. Rajmal. 

Ramayan Praaad, Mr. 
Ranga, Prof. N., G. 
Raza Ali, Sir Syed. 
Reddiar, Mr. K. Sitarama. 
&nt Singh, Sardar. 
Sat.yanarayana Moorty, Mr. A. 
Sham Lal, Lalli.. 
Siddique Ali Khan, Nawab.' 
Sinha, Mr. Satya Narayan. 
Sri Prakasa, Mr. ' 
SrivaBtava, Mr. Hari Sharan Prasad. 
Rubbarayan, Shrimati K. Radha Bai. 
Yamin Khan, Sir Muhammad. 
Yusuf Abdoola Haroon, Seth. 
Zafar Ali Khan, Maulana. 

NOES-48 
Ahmad Nawnz Khan, Major Nawah Sir. 
Amhedkar, The HODourable Dr. B. R.._ 
Anthony. Mr. Frank R. . 
AzizuJ" HU'lUe. Th .. Honourahle Sir M. 
~ t  The Honourable Sir Edward. 
~  Sir Gurunath. 

Rhngchand Boni, Rai BahaduT Sir Seth .. 
Caroe, Sir Olaf. 
ChandavBrkar, Sir Vithal N. 
Chapmall·Mort,iml'r, ~  T. 
Dnga, Seth Sunder Lall. 
llalBL Dr, Sir Ratanji Dinshaw. 
Dalal, : ~ HOllonrable Flir Ardeahir. 
Dalpat Singh, Sardar Bahadur Captain. 
OhiaAuddin. Mr. M. . 
Chuznavi, Sir Abdul Halim. 
Gwilt, Mr. E. L. C. 
Habihur Rahman, Khan Dahadur Sheikh. 
Haidar, Khan ,Bab.dur Shamluddin. 
Imam, Mr. Saiyid Haidar. . 
!smaiel Alikhan, Kunwer Hajee. 
Jawahar Singh, Sardar Bahadur Sardar Sir. 
Jehangir, Sir Cowujee. -
Kamalllddin Ahmad, Sham8·u\·Ulema. 
Khare, The Honourahle Dr. N. B. 

The motion was adoptee!: 

Krislfnamoorthy, Mr. E. 8 .• 0\. 
Kusbal Pal Singh, Raja Bahadur. 
I.awaon, Mf. C. P., 
Mph!.a, Mr. Jamnadas M. 
Muazzam -Sahib B'ahadur, Mr. Muhammad. 
Mudilliar, The Honourable Dewan Bahadur Sir 

A. Ramaswami. 
Mudil', The Honourable Sir Francis. 
Piare Lan Koreel, Mr. ' 
Raisman, The Honourable Sir Jeremy. 
Ram Nath. Mr. 
Rimardson. Sir Henry. _ 
Roy. The Honourable Sir Ad.. . 
Shah ban, Khan Bahadur Mian' Ghulam Kadir 

Muhammad. 
Sheehy, Sir John. 
Spence, Sir George. , , 
Sriv,.st&va, The Honourable Sir Jwala Prasad. 
Stok8ll, Mr. H. G. 
Sultan Ahmesl. The Honourable Sir. 
SundaresaR, Mr .. N. 
ThakuT S;ngh, Capt. 
Trivedi, Mr. C. M. 
Tvson, Mr. G. W. ;j 
Tyson, Mr. J.' D. 

., ·;0;7 

·THE FACTORIES (SECOND AMENDMENT) lULL. 
. PRBSENTATION OF THE REPORT OF THE SELBCT COMKITTBE. 

The BeG01U&ble Dr.;S. R. Ambedk&r (Labour Meinber): Sir, I present 
the Report of the Select Conunittee on the Bill further to amend tire Foctories 
A~ ~  . . 
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lin .. Benuka Bay (Nominated. Non-Official): Sir, may I ~ t S8y that I 
Ruould like to move my cut motIOn No. 189 on the Oonsolidated List of 
A-I(Jtions under Demand No. 28 unger the head Department of Labour aft& 
Mr. N. M. Joshi's motion, during the time allotted to Unattached Me;nberi. 
The u?attached ~  Mr. :1!'rll.llk Anthony andSardar Sant Singh and Mr. 
Hoosemhhoy LallJee, have agreed to allow my out motion to take precedeHco 
OYf'lr theirs. I have also notified the Honourable the Labour Member aocord-
inr!Y. I hope you will kindly agree to this arrangement. 

1Ir. Prellden\ (The Honourable Sir Abdur Rahim): Is that motion likely to 
conle on today? • . 

Kn. Benuka "y: On Monday or Tuesday. 
Mr. Prtald.nt (The Honoubble Sir Abdur Rahim): Bas the Governm,en' 

Member any objection to it? 
n. HoIlOurable Dr. B. B. Ambe4lr&r (Labour Member): I do Dot have l1lJ 

rights in this matter: the matter, I think, is el;ltirely in JOur discretion, Sir. 
Mr. Pr.lli4tDt (The IJonoUrable Sir AbdUl Rahim): As'the Honourable, 

Membe. hilS got the permission of those unattached Members in whose tinle 
UJis motion will be moved Bnd the Government have enough time till Monday 
.r Tuesday to be, ready with their reply to the motion, 1 think 1 shall allow 
the motion to ~ t  GIl the agenda. ' 

The Assembly then adjourned for Lunch t.ill Half Past Two of the Clock. 
The Assembly re-assembled after Lunch at Hall Past. Two of the Clock. 

Mr. K. C. Neogy (One of the Panel of Chairmen) in the Chair. 
DzMAND No.. 16-DBPAlt1'lIlDT OP IlfDUSTJUIIS AlfD eJVa SUPPLIBS 

'ft. Baaourable SIr .Jeremy Balsman: Sir, I move: " 
• "That a 811m not exceeding Ra. 34,46,000 be granted to the Governor Glme!'l.l in' Council 
to defray the chargea wbich will come in courBe of payment during. tb. year ending t ~ 

~ day of March, 1946, in reBpect of the 'Departmeut. of Industria and Civil Bupplillll' ... 
Mr. &airman (Mr. K. C. Neogy): Motion moved: 
~ t a nm not exceeding Re. 34,46,000 be granted to the Qoovemor General in Caanc.il 

to defray the chargee which will come iu couree of payment duri\li the year ending thlt 
31st. day of March, 1946, ill reBpect of the 'Department of Indu.tries and Civil Buppliu' .. ' 

Failure 01 Control Permit ByBtem em-d SUl,ply of COMumcr Goods 
Setll Tual AbdOOla Bazooa. (Sind: Muhammadan :Bural}: Sir, I mov.: 

"That the demandander the head 'Departm8llt of Induatriu aDd Civil Supplies' be-
nd ueed by Ba. 100 ... 

Mr. Chairman, the Department of Industries and Civil Supplies came ~  
existence sonie time in the middle of 1943. Some of us on this side, optimistiC 
as usual, felt that this department will be of some use and service .to con-
sumers. to the poor man on the road and to an honest trader but our hopes 
wprl:! dashed to the ground like a house of cards. What is the achievement 01 
.his department to its credit? Profiteering, black marketing. boe.rding, th. 
utter failure of control and the lack of patronage to the Indian manufacturer of 
thP. consumer goods are to its credit .. The other dB!'. my HMourable friend! 
Sir Henry Richardson while disousaing the General Budget tried to pay a 
compliment to the effectiveness of the control and the price level but in the-
'J8me breath he pleaded for a liberal import policy. My friends on my left 
(the European Group), who are not here except one, may not be worried. 
After all this Government which has been disowned by all the sections this side, 
of the House is owned by them. And the policy of this Government, therefore, 
laa" always been to eneourage imports and allow my friend. ~  my left (\he, 
European Group) to establish their business connection. My friends· on the 
opposite Treasury Bet)cbes have ,been professing t~ t the.y are working in tJ,e 
interest of this country, then should they not feel It their duty to .aee that th. 
imports which are ~ tt  thiA country are used for defence pUf1K*e., anlt 

.. ~ th" . Indian manufacturer is allowed tIQ make his oont;act w.itb. the marltet and: 
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establish himself before war is over-but that is not done. There are consum-
al5'Je goods which are being produced in this country aud are beiug replaced 
by the imports, this could have been left open to the civilian consumers ~ 
iDstee.d, it Eays them to allow these goods to go for defence services, as thb 

~  which come from abroad are not controlled or controlled ouly in the 
sellse of the Department that landed cost plus ~  per cent. profit is allowed 
to people here, but the goods which are maD\Kactured bere are controlled. We 
therefore know that the profit is made there at the. expense of India. 

Mr. Chainpan, corning to the effectiveness of the control( it remaj.ns for 
:ny Honourable friend and his Department to tell us as to how these companies 
have been declaring huge dividends. We are told that these companies work-
ing for the defence services are allowf>d· only the cost price plus 10 per cent. 
but what do we find? These companies have ~  ~ huge profits but 
nothing is done to check it. Let us take for example the ,Cotton Control 
Order. We find that there is a considerable increase in export, the inrush of 
doth into the preparation of hosiery and ready made goods which !,re left 
scot-free' from pantrol, the lack of free and expeditious movement of cloth 
from the manufacturer to the consuming eentre, the lack of equitable distri-
bution of available supplies of cloth and yarn to every part of Inc:lia-aU these 
fact.ors have tempted the traders to indulge in black marketing. It is..all very 
weH for our friends to say that control is in existence. You can_ buy things 
only in the fashionable shopping centre or living in the capital city, and 
boasting of effectiveness of control but all the four hundred millions of people 
cannot do thi15. They live in places where the shadow of this t ~ 
Government or their agentR has never cared to paRS. Go and see their condi· 
tions for yourself and t ~ effectiveness of these controls in the villages: The 
~t  day my Honourable friend Mr .. Chcttiar put a supplementary question 
in which he informed the House that ~  Eastern Bengal some ladies committed 
tluidde beeause they could not clothe themselves. One could see the blank 
look in the eyes of the Honourable Members on the opposite side as" to ridicule 
t ~ stateJ:nent. ' 

The B.o.Doarable Sir •• Al1Ju1 Kuque (Member for Commer{}e and Indus-
Vip-s and Civil Supplies): How could you see my eyes, with my specks OU? 
I eaid it is difficult for me to understand. 

.AD JrDa.oanble Kembell: It is not difficult to believe. 
Se\b. YUUI AbdooIa JIarooD: But you replied also ,ridiculing the statement 

-I.eave aside Bengal. Take ~ province which is called a surplUs province 
where you have got the headquarters of the Cotton Control Order. What is 
happet)ing there? I will read to you a few lines from Oommerce. It says: 

"Munwbile tbeBbortage of c1ot.h baa" become very much pronounced in thi. city. Nowhere 
eould one obtain dbotia, and wbatever stocks that remain witb mercbants have practically 
diMppeared in t.be black ~  It is understood that the recent order of the Textil. 

~  ~ the remaining lI) per ceql. 8tocks with. merchants bas. been due to 
the neceulty of Hndmg lOOIe clotb to up countfy centres whIch have been m great need 
of Cloth. W. are told that the Jlrelent dhoti famine is likely to continue for at least two 
mentba'moN," • 

This is where your control headquafters exists and this is how you control. 
This famine exists not only in cJot,h hut, in fine cloth 8190. We find that mills 
have t: ~ producing finer cloth as it ~  them to manufacture coarse cloth. 
Why can t the Government force these mIlls to manufacture fine cloth on the 
eame pre-war average? Now, Sir, I submit this black market does exist 
evprywherl\. You cannot deny it. It is impossible for anyone to suy t ~t 
it does not exist. One of the Directors of Civil Supplies in the course of an· 
int.erview admitted that b1A.ck markets did exist 80 far as cloth was concerned. 
This appeared in the ElUte", Economist. 

The HoGoarable Sil 11. AllIull1uque: Who is that Director? 
Seth YUIU! AbdoOla JlIofOOD: ~  Director of Civil Supplies in Sind. 
fte Bonourable Sir •. A.Ilzal Huque: Oh t I see. 
Seth YlIftf Abdoola 'Barooll: Black market does exist; everywhere. We find 

bere in the City' of 1>elhi cloth is not 8.Tailable. 1£ one goes to the roarke1i, 
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one .ca;unot ~t a piece of long cloth or lattha.-There is a great hue Rnd cry 
from the ~  ~ :  ~ t the dearth of cloth, but yet nothing is done to 
relJ1edy t,he situatIOn. The Government have fixed the price for different 
qualities of cloth which are all stamped on the cloth. May I ask what check 
d.o Gov.emment have to see that the rmUlufKeturel' does not stamp an eiees-
f:lve price on the cloth. T() myknciwledge there is no check at aU. I have 
got here with me now some samples of cloth, which I can paBs on to I he 
~  Member and he can find out fot himself whether excessive price 
1<1 ~ t -stamped thereon. What are the Government going to do about that? 
111m sure the ~ t are not interested in instituting any check, because 
my Honourable friend the Finance Member is interested. in seeing that t.e 
gets 'enormous excess profits tax. Of course he is only concerned with t ~ 
re"Venue side of it. 

(At this stage the Honourable Member exhibited to the ~ certAin 
samples of cloth.) 

Mr. 0haIrmaD (Mr. IW. C. Neogy): Order. order. The HOllouhlble Member 
is ~ t  in order in referring to these matters, but there i' a limit beyond 
-whiab this--'lannot be allowed inside the House. An examination of the 
lI8mples mig,bt be usefully carried out in the lobby. 

Seth Yuaf .Abdoola BaIOOD: I will give them to the Honourable Member, 
if he cares to have them. 

'!'he JlaDoarable Sir •• Aslnl lluq1l8: I will be delighted to have them. 
Seth Y1II1lf Abdoola B&rooIl: I will certainly give this for t P : ~  l1S<t 

of the Honourable Member because he also cannot get these materlals. Mr.· 
Chairman, coming to the newall-India distribution scheme which 're mny for 
the moment call an improvement on simple movement, has its own ~
comings. It is learnt that the Government of India are trying ~ .put tIns 
,"cherne iqto execution by ~  a few shops or in other words glvmg rebul 
gale ril'!hts or wholeSAle selling rig-bts to individual traderR. May J know who 
will select these shops? They will be selected by officials. And how will 
they be selected? Only persGns who invest in national savings certifi('.af,cs will 
be .givel'l this lieenee. I have got -with me applie&tiions from. merchants .. who 
have been trading in this line for 4l long time past and have legitimate ngh.t. 
bsve been left out simp1v because they were not able to produce evidence 1') 

thf'ir applications for liceDee that they had invested in national savings certi-
ficates. Mr. Chairman: these applicants who are all -wholesale dealers have 
been completely left out of this scheme. People new to this trade have been 
!lelpl'ted for the grant of licence simply because they invested some. ~t 
in national savings certificates. It is really a pity t~ t these thmgs shll 
~ t and are allowed. In· this new' distribution scheme • ..the poor hawkers 
who used to find their livelihood by carrving cloth on their bMkR to t,he 
villages, have been left out t t~  There are thousands of these hawKerlJ 
wbf) are not included in your scheme and who will be t~  out. ~ ~ ~ 
YOlt going to do with them? How are you goinR 00 proVide them t~  bvelt-
hood? I suppose that will be 8 post-war planning. Dyers and ~  ~  
bave been left out of this scheme. I have got a telegram from Karachi whICh 
eavs: . 

·"Th. Director of Civil Supplies hILl! Aopped doth for hand dveinlt printing purpole to 
dynl of Sind thM dealt death blow "£0 Bind industry throwinl[ thon88ndl out of employment_ 
Pleue move authorities- concerned. .. "-

But what (,,an I do. Can I move the authorities in this matter? It ie 
impossible. There is another telegram from Burhanpur which saY.S: 

"Weavera condition pitiable yam famine. Representativea want. to 11M AU I R 
t ~ you, Explaining yam po.ition." zu uq •• 

TIjs. relates to a co-opera€ive society and who have also' 'been thrown out 
of _e"!ployment. Such a state of atJairs exists in the country. "This is t,he 
effectiveness of control of, your Yarn Department.. 

Coming ~ to tbe other consumer . goods, I find that the HonoUrable 
Member and hiS Department had declared that only 20 pf'r cent will be allowed 
t.o b.e charged over landed cost. But what .is d';>De? Not only 20 per ~  
not Its double, 40 pilr cent, but 800 per cent. IS bemg charged. When this order 
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tlttme 'out, the consumerll believed that it will give BOrne telief. Now to the 
kind of propaganda that is being carried on in support of this by the D ~ 
mont of Rroa.dcBsting and Mis-Information. The booklet "Indian t ~ 
dated 1st November 1944 says: 

"The Hoarding and Profiteering Preventiau Otdinanee aiml!ld at putting down both thed 
4R'ilt and making available to the public consumer goods at reuonabJe prices." 

Now, let us examine the reasonable rates. The teasonable rates are 200 per 
~ t  800 par (·ent. and 150 per cent. For instance on watches, t.hey allow.11.5 

per cent. ttl 125 per cent., watch materials, 2UO to 300 per cent. is allowe,d. Far 
radios and ~ spare pa.rt,s, toey allow 200 per cont. All these percentages arEl 
legitimately allowed. ThiA is not the percentage of the black market. \yhen 
Govenlment allows such high percentage of profit. why should such things ~  
illto the black market. I have got a list of 60 or 60 articles, in not even one 
C-ll!>e ill tpe percentage below 20 per cent. Only in the case of razor ~  .i' 
ill 15 to 50 per cent. Then in reply toa question of Honourable Mr. HusaiJI 
IIIlIilll"" in the other House Mi'. Patel said: 

"Section 6 of €he Ordinance allows the trade to add to the I1nded coat or COlt of pro-
duction the profit margin allowed by pre-war normal trade pi'actiCtl, even though it exceed. 
2') per cent., ·unleu it ill varied by the Controller Gllneral, who is empower4ld to examm. 
theKe margins and to approve their continuanc8 .or modificationi." 

Mr. Chainmm. this entirely tules out your Ordinance of .20 per ~  

Mr. Ohairman (Mr. K. C. Neogy): The Honourable Membei' has one minute 
IDore. 

. Seth Yusuf Abdoola Karoon: These are the thingS wbich exist. in this deparl' .... 
P1pnt as effective control. \Ve were told by a communique when this depart-
l'lll'llt eame into existence that industr::.l development will continue and il' 
the interest of that the department will work. May I ask what has been done? 
1'j,(-' Hydllri Mission has gone to England. When the Finance Member took 
th.! Finance deputation to England he had with him a non-official representa-
tive. Why did not· the Hydari Mission take a non-official representative? .But 
the facts are being kept 0. secret from .this House. Why do you not come 
out with a stat.ement and tell us what is being doTlP regarding the capita] goodg? 
There has been a lot of talk about Capital Industry developmept and other 
t ~ but we on this side are sWI wRndering in the darkness. Sir, I move . 

. 1Ir. O'4&lrman (Mr. K. C. N.eogy): Cut motion moved: 
"That t.he demand under the head 'Department of Industries and Civil SoppIiea' b. 

reduced by Rs. 100." 
1Ir. Sri P ~ Sir. it is always an unpleasant and ungraciQus task tcJ 

have to say anyt,hing against a department the bead of wbich is sUdh a 
kindly, courteous and amiable gentleman as my Honourable friend opposite. 
nut I should lil{e to say on this occasion, and to warn him also, that he il 
unconsciously" putting himself in the position of helping the Government to 
revert back into the East India Company. The East India Company was char-
t ~  to tra.de in pepper. and when iteame here it took advantage..of the situation 
and turned itself into an autocratic Government. And today it seems to me 
thl.t with the help of its Indian collaborator!!. it wants to be both a Govem· 
ment and an East India Company. Government evidently want, with 1Jtis 
depl:trtment and other departments the heads of which are fenow-countrymen 
of mine, to get a monopoly of all possible trade. . 

An Honourable Member: Who is the Clive of this firm ? 
Ilr. Sri Prakaia: I should think that· the managing agent of this finn is 

J;'oing to bE' 0. sort 9f mixture of the Home and Fino:nce Members, as Robert 
Clive was the managing agent of that great finn long ago t 

I find that this Govermneht hI trying thE'! control of one trade after another. 
And not only is it doing this recklessly, it is delegating its powers to Pro-
vincial Governments equally recklessly, with the result that the District. 
Magistl'ates have now become the real trader, of the country. WheneTa!' any 
que<ltion is raised in thi8 HOllRP and hny complaint is made here, we are 'told 
that the power has been delegated to the Provincial Government and we ough\ 
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t ~ it is stifled :undcl' th.e -DeftlDce of India Rules. The principal must ordi-
nanly be ~ for Its agtlI?-ts ~ The :ovhole trade is being put into the 
~  of the favountes of the .D19irlct MaglStrates ~  is t ~ defle.cted from 
ItS normal ~~  Most, traders have been deprived of their business; tne 
few that retain it csn only do. so by questionable means; ~  by paying largli 
8Ull11' of D}oney to go-called war funds. because there is no other way of pleasing 
the District Magistrates except by paying into those funds. I hope I shul\ 
have : ~  ~ t  on to sP?8.k. on the war ~  what I think ot it; but I do ;ut.J 
t.hat .It 18 8 disgraceful exhibItion of executive. power to force persone to 
contnbute large sums of money before they can get licenses to 'do their normal 
trade. " 

Most businessmen Ilre being -killed out; new businessmen, ~ t  of ' 
District Magistrates,are being created who know nothing about business they 
are required to do. And then a most unholy class of inspectors has been t ~ 
lOO!!f' on society, and pentons who are dishonest to the COfO look or are, sup-
posed to look after tbt;lSe shops. I myself experienced this -sort of dishonesty. 
A friend of mine who happens to have a shop in Q U. P. town, took me t'o 
that shop. Soon after came a very fat gentleman; and I was told he was .m 
inspector. Tbis friend of mine later on told me t,hat he has to pay a hundred 
rupees a month to this inspector. If he did not pay that money it would be 
impossible to carry on that shop. Permits are wa.nted for all sorts of thingt1. 
Here in Delhi the other day when a servant of mine got ill about 10 o'clock 
.t night and I wanted some 'Spirit of campbor, I knocked from chemist'1l door 
b (,'hemist '8 door, and they would not give it to me, though I was getting 
very anxious abou,t -the -case, bt'cQuse they ,,'anted a doctnr's certificate befurs 
they could part with a few drops of the sp.irit of Clamphor. 

I cannot 'believe that there is a shortage of goods in the country becauBf" 
tbere is ~  the black market from which one can get anything olle wa:&t9 
in l111y quantity. If there had been a real shortage, there would not be ~  
thiugR available' anywhef6. The common talk in my town of Benares certainly 
is that the department has its control prices for Government servants who 
aJoDE' can take ad vantage of it; has provided black markets for the wealthy,. and 
the middie and the poor classes nre let,; in the cold al: Of'ver befure. \\ ~  
there is any complaint against this department we are asked to give individl,III1 
~ ~  Individual cases are always difficult to give becapse of the pecuhA.r 
drcumstances. 

The JloDoarable Sir .J8I'Cly llalamaD: WQBtahout, the nllme of the lilt. 
inspector? That is not diffioult; will you give U8 that? 

Ill. Srt PrabIa: All right. 
Then traders have told me that if they did not indulge in this, kind of bribery 

they wOllld not be able to carry on their business Ilt all.' Weare told in this 
UOU8e that there are always two sides to a bribe-the \tribe-giver and the brito-
taker, and that both are eqllRlly guilty. ~  that may be RO, but ~  

I . that is not so, because the bribe usuRlly takes the form of extortIOn. 
.... The Honourable the Finance Member has asked me to give the 

namN. I can tell him that q1lest.iolls in this House on Income-tax have got 
me jn \rouble with local officers; ,and it is not alwnys very eBsy to ~  
:booause you get it in the neck in your own home, And if my Honourable· 
friena. opposite think that there if! f!omething ~  on my part in the income-
tR% businelS, they are mi!:;tRken, bpcnllf!e evervthing WAf! Rll right"'" wns pfI'wed 
ali along the line J But thl'," rlln 1l1WRVS t ~ :vn» in n t.hOlllland· WAys when 
they know that you ha,'(' MmplRined to Headqllarters. That is why mOBt of 
theee complaints do not come. _. 

It u the duty of Government, when there is a complainf of a general nature. 
to make investigations and find out where the trouble lies. When it come9 
to a group of nOD-otlicials. Govemmp,nt saV8 the trade is all dishonest: i' hal 
done them 'Very baaly, thev ~t :111 I!O, There 00 speeific instance. are called 
far, BObocl\y says wEich part,icular trader has been dilhonest, no efton is made to 
ca\rh the particular trader and punish him. In that case the ~ 'trade is 
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"bbed 88 dishonest ~  swept' off. But when' it comes to Government servan1i8, 
~ . is always B011le ~t  instance . to ~ . given. . 1£ a . ~  .is caught 
jduargmg a little more, he lS very heavily pUU1s1wd. When it' comes to tne 
'CUit:f Oommissioner' of Ajuler who sent out an order to the effect that woollen 
Fds are only to be given to people who pay income-tax and Government 

';JIGrvants drawing a pay over Rs. 100, and. we asked the Honourable gellt.lemen 
what punishmen't was meted out to the Chief Corumillsioiier for this incen!late 
order, he said that it was an honest mistake. • Govemment servants ,always com-mit bonest mistakes while non-officials are always ditihonest'. If a trader commit,. 

, " littIe mistake because of the complicated laws and the enormous number of 
orders that are being pa88edthen he is punished inordinately. For charging 
cne pice more out of ignorance on a rubber Lyre that was reqtlired by a Deputy 

. M lilAistrate, a trader ,was fined by a fellow Deputy Magistrate, to the extent 01 
OllC' thousand rupees, while when if he charged a non-official a ~t  moreo:-llOt 
only one pice but many annas more-the fine WIlS only a few rupees. It is 

~  the sanctity of the Government servaut is so very. very great I I 
could dilate on various misdeeds of the department, 'but it is utterly useless {'O 
do so. , ' 

My ~ t t objection to the departmentjs t ~ it ~  introduced p0'?ti<:s in 
its consideration; and that oame out when I put queshons about the 1\atlonal 
11 rrald---{)ur newspaper at Luckul)w. What has this· Department to do with 
·the politics' of a paper? It has only to see whether there is's sufficient amount 
of Dewsprint available or not. The Department wants to make itself an ally of 
thlJ Home Department and the Provincial Govenlrnents;, and they are anxiolls 

,to stop the pUblication of all newspapers tlult go counkr . to their views. The 
Honourable Sir Hamaswami Mudaliar, speaking in Hyderabad, said that we 
should all have courage to say what we feel, but evidently what he mellnt was 
that we should all have the courage, where no courage is necessary, 'of speaking in 
fnvfmr of Government; but whr'n we have the courage to speak thingS" t ~ 
afe not to the ta.ste.of Government thf'n we should be punished heavily. I believe 

~ t should have the courage to punish and we should have the courage 
to sing its praises I . 

I, therefore, feel that when in this department there is favouritism, in this 
department there is corruption,. and in, this department there is 8 great deal 
of politics, then this department must be abolished: I am not satisfied really 
with a {lut of onl, one hundred rupees.' I should like the department to I!o 

. Jock, stock and barrel; aIiI,l my Honourable friend 't05e given a task tbil.1i 
would be more congenial to him. The case of newspapers is particulady 
SMpdalous; and permission is given to newspapets that are in favour of f;he 
Government 8S it is, while even old estahlished newspapers arc not being 
given permission to re-appear simply because their politics are uncongeuial to 
the Government opposite. I th'erefore think, Sir, that it is time that lihe 
Honourable Member, if he is not able to abolish his department entUely. 
&hould take greater responsibility for it himself, to have his own officers thr:ough-
out the country and not depend on provincial administrations with their preju-
dices and their biases; -

The other day an Honourable Member spoke of 8 certain am01mt of smuggl-
ing; and my Honourable friend opposite asked him to -consult his geography 
and ,to find out how widespread our frontiers are and then to realize 'ho>v 
impossible it is to look after everything. This reminds ~  of a little story 
of Mahmud of Gbazni-it would be insulting Mahmuo of Ghazni to compare 
,hiltl with the present Government-who was approached by an 014womBn who 
complained to him of 8 certain theft that had taken ~ in her house; and 
Mahmud @aid: "My Empire is 80 large that I cannot look.after everything". 
Thf'ln the old woman said: '':Why do you have sucb a large Empire, who asl(eCl 
you to get such a large Empire, and if you have that large ~  mIH!t 
look after everything in that Empire". I SAY the same to Honourable 
Members opposite. They are responsible for t ~ lives and liberties of every, 
one of us, however far from the capit,al may be t.he plMe whpre we reside. 
Nobody asked them to establish 'this Bmpire, nobod.V Asked them to come 
here, and if they have come here and if they have this Empire, they must look 
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after us. If they cannot look after us they had better go . . 
t ~  concern as to what is going to happen to us alterwarda. 
to it what happeps; but 1 do ltope that my liollQul'al>le frielllcl, 
good man that be is. will 110 lllOl't! atisociate hillJl:ld{ with thIS : ~ ~  
be, a party to their wrongs. 

The ;ElC)J1C)UralJle Sir II. "!lui Bugue: Sir, I am quite prepar6cl t ~t 
~  fuUest reaponsibility for the-Department, as I have ~  asked. 0121 my 
friend wiJl agree with me that not even superman can ever do it, 1Jll'Wa 1itWI 
responsIbility is also shared by this House. 8;r, it is impossible in Illy oOUDtrt 
in matters dealing with ecouomic commodities and contl'Olsto tackle'tpelll 
properly unless the Legislature, which ill there certJ1inly to criticise where there 
18 " wreng is also on occasions prepared to give credit for what the Departmen. 
has been able to do. I will not S8y anything more than that. -

My friend Mr. Yusuf Abdoola Haroon WiS almost oiJer1pg me a lew piecca 
of cloth which I 'Would be delighted to hQve at any tjme. ~ ill a inamber. 
along with 25 to 30 other non-official gentlemen, of the Consumer's ,Council. 
Was it not his duty to bring it. to my notice nnd t ~  if I, did not take any 
action, he wotdd certainty be .entitled to raise it in the House Bnd criticise me 
~  my department. I have not heard .of one in"tallce. In, matters of the88 
t>oonomic control$, ij any matter of abuse is brought to my notice,) am prepared . 
to take t ~ responsibility for going into the question fully and find;ng out ~ 
best can be done. Hut, Sir. to revert back toO tho story, if like M:thmud Ghaznt 
I myself established an empire and had toO be responsible, then it would be 
different. I am speaking in 1945. Twenty years before, it anyone had said t ~ ~ 
the autonomy of the provinces should in any way be affected, he would be 
oollsidered a traitor to the country. J am now in the midst ot a naw situation . 

.. The autonomy of the pl'Qvinces is there and the Government !>f India have no. 
the field t~  and !II8Y deliberately that no amount. (yf effort eRn quickly creat6 
a field staff covering the thousands of square mites of this vast country. 

Ill. Sri PrakaIa: Then don't have it I 
The lIonoarable Sir K. Asinl ;a:uque: But the question is the time . factor, 

If I have to bring down'the level of the ~ at a quick time remember I 
. have tc.l work with the existing machinery. With ~ t  to modifiC'.ations, . or 
amendments or ~  ip rn/lchinery I am prepared to work with you. But 
in the meaptime I have to work with the existing machinery and soe wbat can 
be done in the circumstances. • 

~ ¥1Ibammad Liaquat .&l1 Khan: The existing machinery is 
pretty rotten I . 

. The 1loDOurable Sir K. AslJUlBuque: My friehd Mr. Haroon s8id that this 
Dtpartment ia reliPonsible for all the profiteering and the blacK-marketing. I 
would like to know the logic of it. If it is because of the result. of their action 
black-marketing has comeJ I can understand . . . . . 

Mr. t~: Certainly. . 
The JlOD01I1'&ble S1r .. Aslnllh.que: But does my friend mean to .say that 

in the year 1948 when priCel! were at their highest peak, it was due to the 
Department of Industries and Civil Supplies wpichwas not in existence? ~ And 
why was it that 560 per cent, rise was there? 

Mr. Sr1 Prakau.: Due to inft",tion I 
Prof ••• G. Baapc (Gllntur cum Nellore: Non-MuhammBdan Rural) ~ Gov. 

ernment was l'esponsible. 
The JlOIIoarable Sir K. AslIlIl Jluqu.: That is one complete argument to 

al1-arguments in tbis House. 
Prof ••• G. JtaDaa: It is e. quit.e {'orrect argument.. 
Iet.h Y1IIDf .&bdool& 1t&n:JoIl: It is BOO per cent. evpn now .. 
'!'be JIoDourable Sir K. AalsuI Buque: I frankly admit it. 'But. wit,h prices 

l)!)f) per cent. up, if I had mnne an nttf'mpt to ~ it, down to 100 per c"nt. ·,t 
onoe, r woul!l have brought abo1,lt au economic CbaQ8 in this CO\lntry. 1 ~ ~ 
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been trying to reduce it gradually and if I have been able to bring it down to 
200 per cent., if no. 300 per ctlnt .. I at least believe that I have done some-
thing. 

Mr. Sri Prakua: Abolish the Nasik Press I 
'!'he JIoDourable Sir K. Al1sul lluque: That is . not the concern of the 

Iudustries and Civil Supplies Department. Therefore I say, that, do give us 
some credit that from 1948 we have been able to reduce ~  peak price by half. 
May I ~  the economic historians and the political histprians whether there is 
/;lilY parallel in any country where price was at its highes't peak, the situation 
had to be taken in control with iupplies at an extremt>lv low level and with 
success. It was an extraordinary difficulty. I do not take any credit -fOI my-
flelf. But I give credit to all those in the department. and thQ.F!e who have work-
ed lor the last two years to bring about this condition of things in this country. 
I have to work under the existing constitution and my ftiend kn6ws it perfectly 
w(lll. He knows the map of Sind and'the map of India. He knows that if the 
Director of Supplies, Sind, has refused yarn to anybody the remedy is with the' 
Ministry of his province and not with out8elves. We tlaTe been supplying the 
total quota for the province. L wish I could cqntrol the entire distribution 
system of this country. But it is' physically impossible. It is not possible 
within the time lunit and 80 long We have to work with constitutional position 
8S it is today, distributi.oD in the provinces must be through the provincial 
agencies. Complaints about t.he Director flf Ci.i1 Supplies not giving yam to a 
particular area or person should go to the Ministry which is responsible for the 
province, if there if! a Ministry, otherWise to the Provincial Government. 

Seth YUSUf Abdoola Hazoon: Tn the new Budget yclU havp asked fur the 
demand to inere8se your staff to 462. 

Th. J[caourable Sir K. AliJ;ul lluque: I ask most seriously whether a staff 
of 462 can control the- black mnrket:ng in this r.ountry? Is that ~t seriously. 
Iorgued? As I said, I will come to what we have done. 

Mr. Badri D ~t Paade: An army of 20 lakhs, do you want more '7 
'l'be lloaDurable Sit .. AllJa! lluqu.: Then my friend asks how is it 

... hat companies are giving huge dividends'7 I BID afra.id my friend has forgotten 
the elementary principles of business. Dividends accrue from. but do not 
depend on the turnovcr but OIl the share capital. If my friend ha.s made a 
profit of 20 lakhs, his dividends will be much more with a capital of 5 lakha 
than a company with 10 lakhs capital. 

As regards the question of quick movement and equitable distribution, we 
have been most alert about it. We have done OUr best. As regards the question 
of textiles, yam and cloth, there is a motion on Monday next, and I propose to 
give a detailed reply to all these questionil. Then when he understands the 
fBctS, he will understand our position. 

Rawabzada" J[ubammad Llaq,uat Ali nan: In the meantime the people 
are to go without clothes t 

The J[onoarable Sir •• AIlJul Buque: I do not admit that it wIn be so. 
I have ~  me the reJ?ort of the. Controller General fOI the last fortnight. 

We have trIed to start enqUIry posts, In some of the important tOWD!1. to which 
people .who have ~ t  mny Clome. In the Enquiry Post in B ~ 255 

~ were receIved and 12 ClOmplaints were made in the fortnight. In 
Calcutta in one post .136 enqui?ei were made. We haTe been trying to sce 
that. traders play a. fair gume With the producers. . 

Seth YUluf Abdoo1a BJoon: What was the result of those ~  
The llOJlOUq.bl& SirK. AIlJul Jluque: If my friend ~ t  it as a. member 

of the Consumers' ~  I ~~  prep.ared to piace every thing before him. 
As . ~  ~ actIvItIes. very recently in that fortnight (this is 

~  to the ARf:lociated PrAsA message) there was a big haul of black 
}llarketing and watches to the extent of about 2,000 have been found 'out asa 
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result of deholl.rding activit.ies. 802 watches were gold and 1,500 were ordinary 
watches: 

SlrJlubammatt YamiD lDla.n: Have they been t ~  

Th& JlODOurabie Sir II. ~  Huque: ~  have certainly been confiscated 
in the \\'aythat '\hey are now available to the public. '!'here are now calle. 
belora the ~  

lfawabuda lIuhammld Liaquat .&l1 Khan: Will they be rehoarded? 
ft. ~  Sir Il. AslJlIl Huque: At Ferozpur in the punjab 1,400 

aye-pound t ~  of vegetaWe ghoe, 9 drums each oontaining 560 pounds of vege-
table ghee, several hUDcired tins of boot polishes, a large quantity of varioua. 
toilet requisites including Bome hundred jll.rs of face CrealJlB of various brands, • 
razor blades, etc., have been recovered' from the residences and godowns of some 
dealers. At Ami-itear woollen yarn and rugs worth app,roximately Rs .. 70,000 
..were recovered froUl the resiJeucc of 14 loe.ll shopkeeper. In Calcutta, gLlslt 
sheets worth about a lakJ! of rupees have been seized from four ditJerent firms 
who were selling them. af blaek market prices. At Shillong ~ bags of soda ash 
and 10,000 cigarettes froQl ditJerent shops have beeb deboRl'ded. May I say 
once again th8t I am quoting here from only a report .for a fortnight nnd the 

- work has been llOing on every week. ' . 
lIawabnda ,Mobammld Ll&qw Ali B:huL: What was the report before 

that.? 
"J.'Ile ~ SIr Il . .bini llDque: I arn quite prepared to send 811 thelM'l 

reports to my Honourable friend. This is 8 t~  in which 1 am anxious that 
. the people should know t.he amount. of work which we have been doing. Puhlio 
consciousness has beeD arouslld against anti-social profiteering 8nd black markpt. 
actjvities nnd from a report puhlil;hed in the Hilltiustan Timell toward,; the elld 
of February.last it 8ppears that the New Delhi Congress Committee is going to 
lItart a campaign against black marketing. Workers will go from sbop to sbop 
requesting dealers to stoP black marketing. It is rCTlorted from thc Ct>ntrpl 
Provinces that an effigy of black marketing was set ou fire at a public gathering 
held under the auspices of the local Congress Workers' Assembly. 

Bawabada 1l1lllamm Nl Llaquat. All JDIaD: Waste of fuel. 
"J.'Ile BaIlourabM Sir Il • .utzul Haque: I have personally noticed 8 regular 

campaign against black markettJers in some other papers also, particu:arly 
those which have been started at the instance of the Communist Party ~ India. 
The Preas has begun to take a more vigilant interest in \he convictions and in 
a 'recent case in which t~ Managing Director and two local salesmen ot 8 ~ 
finn in Bombay were convicted and sentenced to 8 fine of Re. 1,000 and 200 
and 100 a Bombay newspaper has severel:y criticised this light punishment.. 
Fines in Sind Province ranged from Re. 800 to Re. 1,500 and from one month's 
to four months' imprisonment: two accused in a profiteeriIlg case were eacb 
fined Re. 15,000 and senteuced to six weeks' imprisonment for selling an article 
at WlCOntrolled rate. 

Sir SJed :aua All (Cities of the United Provinces: Muhammadan Urban);: 
~ t in default or in addition to fines? 

'!'he 1I01lourable Sir Il. AIizul Huque: In addition to fines. 
SeUl Y1II1lf Abdoola lIarooIi: What about European firms? 
ft. HODOUl&bie Sir Il. Asisal Haque: In this matter both Europeans and 

Indians have been prosecuted. -
Seth YUUf Abdoola BuoOIl: The Europeans are let off. I have given facta. 
!'he Boaoarable Sir K. As1nl HDq1It: Your,facts are aU wong. I am 

prepared tD go. into the question.' . 
In the North·West Frontier Province the finesinilicted on profiteen ranged 

from Rs. 50 to Be. 150. In the Punjab 8 leading dealer of Ferozpur wu 
warded oue month 's ~  impriaonmentior ~  in vegetable gbee. 

. -
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Mr. Sri Praka.t&: Have you taken any steps to check dishonesty in your 
department? 

The Honourable Sir K. AlllUl Ilnque: There has been no dishonesty in my 
Departrment. .. . 

Itr. Sri Prak .... : That is the way of encouraging those in the Department. 
The Honourable Sir K. Alilul Huque: I need only say that there . was a 

comphlinL ugaillt;t Ull Inspector but 011 enquiry it ~  not found to be completely 
founded on facts. . But since. the circWllswnces were such leading to suspieion 
of abuse of power, we asked the man immediately to leave the Department. 

Sir Muhammad Ya.m.lD. ][han: Is it not 0. fact that the Army and ~  
Stores are allowed to charge 100 per cent. profit, whereas others are allowed 
only 20 per cent.? 

The Honour&ble Sir K. AlizUl Jluque: No, Sir, I think it is not. I am pre-
pared to look ioto the facts and gi.ve you a ~  

Mr. T. S. AvlDaablJlngam Ohet\iar: 'Have you iot any ~  in which 
European firms have been prosecuted? 

The Honourable SirM. AllIul Huque: Yes. 
Mr. T. S. Aviuaahillngam Ohettiar:. Let us have ~ instanCt'S. 
The HODourable Sir M. AliluJ. Huque: The Honourable Member must take 

. it from me that they are prosecuted. Surely 1 am not making a Iighi-hearted 
statement when I say that it is a fact that they are prosecuted. It is not neces-
sary for me to give the deiruls of the convictions. Weare keeping a watch over 
it. Our trouble has been that whereas convictions in some provinces are deter-
rant, in other provinces it is not so deterranli. But I must say that compared 
with the situation about a year ago, the convictions now are becoming more snd 
more deterrant in its effect. . 

Sir Syed Baza.A.ll: In Delhi. Province the sentences are very light. 
The HOIlourable Sir K. Asilul Jlaque: No. I have got two cases. .In 

~  a general merchant who had sold a safety razor for an ~  con-
eideration was sentenced to a fine of Rs. 2,000. In another case a gramophone 
dealer who sold a gramophone at a high price was fined Rs. 2,500. 

Sir Syed :aau Ali: Give instances where sentences of imprisonment have-
been given in Delhi. 

The HOIlOurable Sir II. Aiisul Iluque: Sir, I would like the Rouse ·to make 
8n unequivocal declaration that· in every case there should be imprisonml'nt 
sud nothing leSE;. I want to be clear on that point. I have got before me t.hree. 
or four firms which have been prosecuted. 

Kr'. T. S. AviDuhillngam, ah&tttar: May I know the conviction given to. 
ihe&? .. 

The Ilonourable Sir II. AluuJ. Huque: I cannot carry in my head all the8& 
details. May I Bay that the convic.tiODB do-not depend upon me. I know that 
there have been heavy convictions in some cases. If you ask a question, 1 
ehall be prepared to reply. . 

Nawablada Muhammad Llaquat .All Khan: Short notice question? 
The Honourable Sir M. Azilul Huque: Yes, I am prepared to accept short 

notice. 
So far BS papers are concerned, if it is a CB[{a of political views that govemect 

this ma.tter, I would certainly not have given permission to the evening edition· 
of the Hindustan Times. The Hindustan Time. at leaathas done me the 
bonour, though I was the Member in charge of the Industries and Civil ~ 
and attended the last meeting of the Indian Chambers of Commerce, it men. 
t ~  every nlme except mine. It is not a paper which is very kind to me, 
but, as I said, we have given permis8ion to them. We have given penniseioa 
to other nationaHst papers 88 well. 

o Prot. No G. Banea: What about the National Herald? ~  _ j 
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The Honourable Sir II. A ~ Buque: 1 was going to say that we have 

been trylllg thut indian 8tates shuuld ,also fall into Hne with us aud 1 am glllJ 
to say that a quite number of States have come into line. In one Indian ~tt  
Illl ex-willil:iter has been sentenced to two ~  imprisonment and 8' fine of 
Rs. 15,000 on charges of' profiteering and hoarding. 1 can assure t~ Membtra 
of the House that we have been .quite vi6filant. We have been getting fort, 

. nightly reports of these convictions. We have drawn the attention of Pro..vinciaJ 
Governments, but the law's delays are there. I am glad to say that in Bombay 
they are having a Special Magistrate or an Additional Magistrate jJ) try these 
cases. 

Sir lIuhammld ya.m.m KhAn: Where is, the cloth in Delhi? 
, '!'he Hoaoarable S!r lI. Alilul Huqlle: ~  far as cloth and yam ~ D is 
concerned, I do not want to confuse the issue today as there is a motion ou 
Monday when I will make a full statement as to how the system is working 
\OOIlY. 

Apart from these measures, as nothing can check the ~ evil unless 
Nlcrl' are adequat-e supplies available, we have been trying our best, wherever 
it is possible, to find the supplies from within the country, I¥ld wherever it is 
not possible, we have been trying to get them from abroad. The ~  
Members will remember the statement I made the ,other day giVIng the 'quan-
tities or the numbers of the articles which we are trying to get from abroad-
fine yam, fountain pens, ordinary paper, photographic materials, films, and 
other articles . . . . . 

An Hmlourable lIember: You want cosmetics? 
The Honourable Sir II; AaiIul Huque: My trouble is if my friend does no' 

want cosmetics, 'there are others behind me who will require them, and if they 
want them, although I have no use for them. J have to provide them aa part of 

. tile civil supplies. Then Seth Yusuf Abdoola Haroon wanted me to make an 
inquiry into the nature of the profit margin. i am quite prepared to have that 
matter ~  in the Consumers Council. May I say this Consum6l's Council 
is a body composed of six' members and my friends opposite cannot say liS 
usual that we have selected very convenient people. Mr. Neogy is a membe .. 
Sir Frederick James is there, Mr. Joshi is there. , 

Dr. P ••• BauerJ ... (Calcutta Suburbs: Non-Muhammadan Urban): Has 
not Mr. Neogy ceased to be a member? 

The Honourable Sir.lI. Az1Iul Huque: He- is still a mefhber. Mr. HosRain 
Imam is there. I have five editors of newspapers on the Couneil: Mr. Brelvi 
of Bombay Chronicle, Mr. Tushar Kanti Ghosh of Amrita B ~  Patrika, Sir 
Francis Low of the Times of India, Mr. Srinivasan of the1Iindu. and Mr .. 
~  of the Morning News. Can my friends say ,thAt. we have select-ed men 
who are convenient to us? There is a member who belongs to the Congress 
Party and who was at one time a Minister. There are representatin . edU('8-
tionists .. I am quite prepared to go into t~ question of profit margin as regards 
individual articles, but they ('annot be discussed on the floor of the House.' Let 
me however make a general proposition. If Bflth Abdoola Baroon will come to 
us again and say that it is our cluty to lee that trade is not disturbed more thp.n 
is necessary, then I may say that in deciding the profit margin we tr;v to keep 
to the pattern of trade and PI'Ofits as far 88 J>:08Rible. Even there, where Wtl 
find the profit is large, we have tried to reduce it. It is no Use asking Why 1 
give 100 per Cellt. to crockery. Anybody who deals wjth crockery knows the 
heavy breakages in that line. It was not quite fair, if you wilt 'kindly excuse 
me, on MI'. Abdoola Haroon's pArt to read a statement in answer to a question. 
where the queRtion was whether Government would place on the table a list of 
articles for which more tltan 50 per cent. is aharged. And that is a tist whe!'s, 
by and large, w.e have tried to reduce the profit by at least 50 per cent. '\Ve are, 
trying to rationalise the profit on a proper basis. FO!' example, Raleigb Cyclea 
~  sold at Rs. 320, they have now been brought down til Rs. 121-1a,.o. 

Sir S11d Baa All: . They ~ not anlJable. ... 
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'!'he HODOurable Sir II. A.mulHuque: They are available. 
Then, condensed milk; my friend can take a little. 
Sir Sled Bua All: It is my friend himself who is taking milk. 
The Honourable Sir II. AziJul Huque: It is gOod for everybody to take milk 

Its price was Rs. 2-2-0 per tin, we have reduced it to 13 As. per tin. Shefear 
lilctime fountain pells were selling at RI!. 175, we have reduced their price to 
HB. 52-8-0. Blackbird-we have got down its price from RB. 18 to Re. 6-6-0. 

D!. P ••• Banarjla: I want a pen. 
Th, Honourable Sir K. Allzul Huque: But you have got one in your hand, 

and that is my trouble. My trouble is my friend who has a pen wants more. 1 
Bot one pen six yeara ago, and 1 have- anotLer which is made in this country, 
aud I am trying to find out whether it will suit. I Bee in today's paper that 
{lOO pens have arrived in Madras today. There will be similar ~  
arriving in Calcutta, Bombay IWd other places_Similarly we have reduced the 
price of t~  sui t.in gs. 

Sir Muhammad Y&m1n Khan: But where are they 7 
The Honourable Sir lrt. Amul Huque: My friend always goes to the ~ 

plnces. Now, taking the price of cotton, the price of 'Leopard' doth in Aprll 
1943 was Rs. 2-14-0 per lb., in May 1943 it rORe to Rs. 3·14,0, then we began. 
reducing its price, it is_now reduced to Re. 1-8-0. We ace still trying to redUCt) 
this price further if we can. But it should ba remembered that the price, of a 
finished commodity depends on the prices of articles which go into their produc-
tion, and having regard to the prices of coal and raw materials, we could not/do 
more than what we have done. I can assure you that thij matter is constantly 
before us. We are not only doing that, but we are trying to see that Bupplies 
art' made available to the people. 

I do not think it is nece88ary for me to traverse all other pointf:l. I propoSi 
to deal with this question of yam and cloth in little more (letail next day. 

1Ir. OhaUmaD (Mr. K. C. Neqgy): Pleasc teli briefly in a ~ minutes what 
you can. 

The HODouralje SirK . .utnl Huque: I want to leave it for the next da.y in 
order that I may be able fully to give the position so far as textiles are concerned. 

As regards paper there is only point. 
An Honou.r&ble Kember: What about the Hydari Mission? 
The JIoDoarabla Sir •• A.mul Huque: Mr. Hydari is the Secretary of the 

Department, but the Mission has gone under the auspices of another Dep&lj-
ment. 

As regards paper we are in a difficult position. The civil consumption wae 
roughly about 120,000 tons, and we did not have more than 44,000 tons. There 
was a time' when universities could not print their question papers, text books 
could not be published, and periodicals had to stop. We had to allocate paper, 
and in doing so we have given slightly concessional consideration to scientific, 
medical, commercial, financial! and technical ~  and publications. ~ large 
number of newspapers and penodfCals have been dlverted to newsprl'lt; text book 
publishers have been allowed liberal pap&' including newsprint,and they now 
have available 130 per ~ t  of what they consumed in 1948. VOl the p;mting 
of religious books also we have given special concessional consideration and have 
given them'more than the usual quota.. Requirements of schools and universities 
have been looked into. May I say it is not n pleasure to us to- restrict supply 
if we can get the quantities required. I hope the House will kindly realise our 
difficulty. When what we have is only enough for ~  we can not !iive anything 
to the other 180. The question is whether we are trying to distribute whAt we 
have in an equitable manner. Bub I must say that the black market. today .. 
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much les8; aud if 1'1'01. ~  will really say whut ho feels in his mind, he will 
Si,1fee with me. , 

1Ir. Sri Prakul.: Why do you caU it bluck markl:t? Why Dot white? 
The BQDOIII8ble Sir M. A ~  Buqut: 1 ltllive tha.t to Mr . .lSri l'rablSM to 

deal with. ' 
JIr. Sri Prakua: It has been created b¥ white people I 

, '!'he JlOIlourable Sir K. Aliaul BUqU8: 1 do iiot think it is necessary for ole 
to ent.er into details .. As 1 halVe said. if thtll'e ia individual abuse, il I.laere ia an 
mdividual case where the control has not been properly done, if $e matter » 
tlither personalJy brought to, my notice or to tltlc notice of the CODlSumers' Council 
--and. here 1 may tidY that we huve PlWeis tWlisociuted wIth every branch of 
control-I and my department would be delighted to go into it; but I do hope 
that in giving expression to their views, they will rewise the immense difficulty 
of our problems, the constitutional difficultics of today, and ~  oircumstances 
under which we have to work these controls and the exten\ to which we havo 
lluceeeded in bringing it to the prellent position. 
. We are something like a whipping boy .. ,Everybody knows what the diffi 
culties arc; nobody lolows what they would have been if the department was not 
there. We were near a precipice, we were almost near an abys8; and I claim 
that t,he measures we have taken to check ittBation by control of these prices 
and commodities have brought about a new ohange in the economic situation 
of India. I do not lVant to 88y anything more than that. As I have said, it is 
'because in the, department thf!re has been a band of devoted workcQl who have 
done their' level best.' • 

JIoDoarable Kemben: The question may now be put. 
1Ir. lIubammad Bauman (Patna and Chota Nagpur cum Orilisa: ~

wadan): Sir, I think it will require months probably to enumerate the abuses 
Bnd corruptions and the acts of omission and commisllion of this depllrtment. 1 
really wonder at the Honourable Member's logic when he said to the credit of 
his Department, that t ~ peak prices ih May ~  have betm brou"ht d .Wn to 
alx>ut 50 per c«)nt. now. It is just lili:e the argument. if a doctor gives himself 
the credit lind says that a certain patient of his was having a temperature of 
104 and 105 degrees and he had his temperature brought down to 102, 'although 
the patient died all the same I The question is, 'has this Department been able 
to 8tabili.!le the economic conditions of the people on sound lines Or not? Have 
~  been able to give thc pe!>ple sny relief or not? Civil Supply Department, 
has only complicated matters, if not everywhere, in some plscf's at leRst. The 
Honourable Member for this Department had the audacity to teU us that thel'l3 
i8 no corruption. I do not suppose there is,any department of the Govemnwnt 
of India today which is worse managed, and more corrupt than the Civil 
Supplie8 Department. I would' just like. to impress a ~  facta-in the brit:!f 
time at my disposal I cannot go into all the faults and abuses which have been 
pointed out to the Honourable Member but in which, the Honourable Member 

, has not taken any steps. He is pleading ignorll!lce; but the House should 
know that thoueands of letters have been sent to him of which he h'ls taken 110 

notice. That is the trouble. You ignore letters and you plead ignorance of facta 
bere. . 

I .,ld ~t like to -point out the 8tandard cloth scandal, as I would call it. 
TQc cloth "s not suppljed of that yam and of that weight which tbe Govern-
ment asked the mm:! to supply; and what did the Government do with those 

~  and with those big men? .Tbe Honourable Memt,>er bas been trying 
to earn the. approval of this House bV saying that black mRl'keteers and pro-
fitee1'8 are being brought to book and they are being punished. Yea, tbey are 
being punisbed; but wltat is their percentage 7. Not even ·5 of them-not even 
'1 of them; and normally when thrrp is a p'tlnishmf'nt inflicted. it iR on the 
lnwer ('Jails of servants of those mer('hRnts, who are -paid for that purpose and 
1.,\1 that one day or other they will be imprisoned and these servants do thil 
~ t  fheir eyes wide open:' while the merchants ,bave heen Iilile to eam a fe'W 
thousands or 8 few 18khs of rupees, tbe, do ~t mind allowing a pen8ion to the 
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~  . 
ralhUy ot that servant for a few months or years. Unfortunately or fortunately 
r·'know that group, abd I am associated with some Chamber of CommerCe of 
e.loutta-1 have been .a vice-president of one chamber for a period of 12 years 
ad..fm president of some other Merchants Association in Calcutta and I know 
wh4 has beeu going on; I know what the merchants are (loing. Do not try to 
~  this House and belie your own conscience by making a t ~ t which haa 
sot no truth in it. I want to point out the attitude of the Textile Commissioner 
whom you <.:all honest and to whom you have given a certificate of honesty. To 
conie and tell me that this is fine cloth (exhibits sample of cloth) and is muslin 
wltich was priced at . . . . . 

1Ir. Ohalrman (Mr. K.-C. Neogy): Order, order. I have given my ru1iDS 
already. These sumples cannot be exhibited in the House in the manner the 
Honourable Member is doing. 

Mr. Mubammad -If&umau: I bow to your ruling. Then I would only point 
out tile number.and say .that the price. . . • . . 

Kr. Oh&irmaD (Mr. K. C. Neogy): The Honourable Member ~ perfectly at 
liberty - to make his point "'\'Vith reference to the marked prices, but I am afraid 
tbe Chair would not be able to permit him to exhibit the samples. 

- 1Ir. lIuhammad If&uman: You will notice, Sir, that the marked prices iIi 
Oetober 1944 were lower than the marked prices in January 1945 or December 
19-14. This is a disgraceful state Qf things; if a .certain mill bas been able to 
give a bribe to the Textile Commissioner, he marks prices at higber rate? 
. The Honourable Sir II. Azlsul Huque: I must intervene and point out that 
these marks are not given in the Textile Commissioner·s. office. 

1Ir. Muhammad Naum&D: Then 1 mean those who do marking and whoever 
is ~ t  here is the lattha cloth which was marked in October !U44 at 
11 annas, whereas for worse qUl\lity it haa been ma.rked in 1940 Ra. 1-2-0. I 
would present this to the Honourable Member and ¥k him to satisfy himself 
and his conscience whether his department is doing what it ought to have done. 
1 do not fltJppose this requires any further argument. I think there is still some 
time left with the Honoural>!e Member to improve tnings and he is the best 
judge of these matters as compared to anybody else of his department. 

The Honour&bIe Slr JI. Azlzul Huque: If the Honourable Member will 
calmly tell me what he wants to say, I will certainly hear it and I will go intO 
the matter. . 

Mr. lIIubJmmad lfauDum: The Honoural»" Member has said "We are like 
whipping boys". Anybody can come and inflict some complaint or other but 
the Honourable Member forgets that he gets only the infliction of words, wliile 
other people are' being inflicted in action. The infliction is much worse in ~  
case, whioh they have. to feel for all times. . 

I will mention another ingenuity by which this department has ~  sOme 
big firms and particularly European firms. Woollen or Iilk cloths are marked 
for suit.ing- purposes, suy, at the rate of 10 or 12 rupees per yard; but when you 
go to Lilaram's or Ranken's they say "Oh; no; we are Dot going to sell them to 
you by the" yard; we will sell you suits made to order and the .tailoring charge 
for making the suit may be Rs. 200 or something like that". 'l'hat is the in-
genuity of this department. I ~  not think it ~ ~  elucidation or 
much greater intellect than should have been supplied to the Honourable Mem-
ber's Department to understnnd what we are asked to pay in total. It is all 
humbug-that is the one word I can say. You cannot purchase anything unless 
you go into the black market. Sometimes we are told that merchants cannot; 
afford to sell at less than fifty rupees although control is at tien. Take it or 
lenve it, is the merchants' attitude. That is the whole position wAich has come 
to light in spite of all efforts of the Honourable Member. 

The Honourabla Member made mention of the Consumers' Council. How 
many times have they met? Has the Honourable Member brought up all tho 
OQmplllints before that Council? Never. Again, what is the constitution 01 ths 
('.'t"If.nllt"r,,' Coullcil? It is a nom'inated body which panders to the ~ and 
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hWlloUl' of the HOllourllble Member in charge. ~  msy be good people but 
the queatil)ll is what iti their responllibility to .this HouBe and to the people at 
~  

Mr. OhaiJ'man (Mr. K. C. Neogy): There is too much noise in the ~  
Mr. MohammAd Na1lDWl: 1 will not talk of paper-and many 'ather tbiuge. 

I will now retdr' to the corruption that is going on in cOnnection with the B~ · 
Imtiou . of raw films. Delhi is £uU of all 8Orts-of aoto1'8 and actreSBeI who 
"ppro8ch the higher authorities.of. the Department of Industries and Civil 
Supplies and pe1"8uade them to do ~ t ther like. There ~ probably no ~t  
system except on papw- and pernuts are glven at the whim of the autllofJty 
incharge. That is the positiol1 sO lar as_this matter is concerned. 

1 will now say a word about the .general permits in the Commerce D ~t
ment. Wha.t happens? There are some water tight departmental rules and if 
certain merchants ...•.. 

Tb. ..... OIloarabie 8ll •• Aslsul Haque: On a. t~ order. My friend baa 
R right to s'ay anything he likes about the Department of Industries and Civil 
flupplies. I am quite prepared 1.0 meet him there but he is now bringing in the 
question of import and export licenses in the Commerce Department and we are 
now discussing the DeplUtment of Industries and Civil Supplies. 

Mr. Mohammad NaamlD: I would just like to impress on the Honourable 
Member why I wanted to discuss the question ·of the export licenses which.aN 
given for the export of cloth from here and in discussing' it I wanted to say 
about the cloth supply position in India. 

JIr. Ohatrmab (Mr. K. C. Neogy): Do I understand that. the export licenses 
do not faU within the purview of the Honourable Member's DepaTtment? 

The HODOurable Sir •• .AI1Iul Haque: They come under the Commerce 
Department. . 

Mr. OhaIrmau (Mr. K. C. Neogy): The Honourable Member (Mr. Nauman) 
had better not make any mention of export licenses in this connection . 

•• wabsada Muhammad Ltaquat AU nail: On a point of information. Are 
not licenses' for the supply of goods given by' the Honourable Member's ~ 
ment? The licenses. let us Bay, for films or things like th8 t? 

The HOD.011l'able Slr M • .&.IlSUl Huque: I am not objecting to 111ms. I W&l 
objecting to the question of import and export licenses being raised now . 

. JIr. OIlalrmaD (Mr. K. C. Neogy): Any references to them would be defi. 
nitely out of order . 

• awabuda Mubammad Llaqaa' .&It Khaa.; On a point Qf order. Export is 
directly connected wit)! the supply of goods in the country, for instanoe, oloth. 
If cloth is not available in the countzy. then we have to point out. why cloth ia 
not available in the country. That is an article wbich is definitely under thia 
particular department. Therefore the Honourable Member is perfectly justified 
inaayingthat ~  Department of Civil Supplies is not taking action to keep the 
supplies in the country at the required level. . 

Ill. CJlIaIrman (Mr. K. C. Neogy): If the Departmefl.t of .Indultries and 
Civil Supplies is responsible for seeing to it that t ~  is adequRte supply in tbe 
country. then certainly this iR B mnttp.r which is relevant to the issue. . 
. fte JIao1ll'able 81r M • .b1zul Huque: I find that the Nawabzada hal 
rMaed his ~ t  Instead of being a lawver, he iR nOw Leader of the 

Opposition. I C'ertainly agree that ~ far BS the ~ t  of ~  civil 
4 P." supplies positi0n ViR-fJ-V;1I the expnrt i!! concpmed, It can be d18cUsaed 

but mv friend was discu8Qinll the abuse of the expOTt system. 
KaWablada MUhammad Llaquat All Eh.aD: Mr. Nauman hal. finished., r 

move that the question 1>< • .now put. - . , 
Mr. OhatnDan (Mr. K. C. Nl'o('"V): The question IS: 

"Thill the demand under "I·p I,p.,,} 'neparlmeot of Indanriel Iud Civil '!uppli .. • ... 
t ~  hy Rs. ](JO.' , 
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'!'lIe Assembly d1llded: 

AYE8-57 
Abdul Ballith Choudhury, Dewan. 
Abdul Ghani, Mau\vi Muhammad. 
Abdul Qaiyum, My. 
Abdullah. Mr. H. M. 
Ayyangar, Mr. M·. Anantbuayanam. 
Azhar Ali. Mr. Muhammad. 
Banerj4!&, Dr. P. N. 
Chll.ttopadhyaya, Mr. Amarendra Nath. 
Chettiar, :Mr. T.S. Avinuhilingam. 
Chetty, Mr. Bami Vencatachelam. 
Choudhury, Mr. Mubammad Huaain. 
Chunder, Mr. N. Q ...• 
Da.ga, Seth Sheada •. 
Dam. Mr. Ananga Mohan. 
DaB, Mr. B. 
Dedi, Mr. Bhulabhai J. 
DMhmukh. Dr .. O. V. 
Deahmukh, Mr. Govind V. 
EAsak Sait, Mr. H. A. Bathar H. 
Fazl.i.Haq Pircha, Khan Bahadur Bhaikh. 
GaUl'i BhankarSingh. Mr. 
GhiaA'.lddin, M", M. 
Rahillar llahmnn, Dr. 
Hans Raj, Raizada. 
Hegde, Sri K. B. Jinaraja. 
HOIIlIlani. Mr. S. K. 
hmail Khan, Hajee Chowrlhury Muhammad. 
Jo"hi. Mr. N. M. 
Kazmi, Qui Muhammad Ahmad. 

Krishnamnchari. Mr. 'f. T. 
Lahirl Chautlhury, Mr. D. K. 
Lakhichand, Mr. Raj mal. 
Liaquat Ali hJl&n. Nawabzada Muhammad. 
Mangal Singh, Sardar. 
Manu Subadar, Mr. 
Mehr Shah. Nawab Bahibzada .Sir Sayad 

Muhammad. 
MiAra, Pandit Shamhhudayal. 
Naidu, Mr. G. Rangiah. 
Nav-ang, S,ed Ghulam Bhik. 
Nauman. Mr. Muhammad. 
Pande. Mr. Badri Dutt.. 
Baghubir Narain Singh, Cboudhri. 
Ram Narayan Singh, Mr •. 
Ramayan Prasad, Mr. 
Raza Ali, Sir Syed. 
Reddiar, Mr. K. Sitarama. 
Sant Singh, Bardar}''' .. ..J 

Satyanarayana Moorty, Mr. A. 
Sham LaJ, Lala. 
Siddique AliKhan, Nawab. 
Sinha, ~  satya ·Nara,.. .. 
Sri Prakaaa, Mr. 
Srivaat.ava, Mr. Hari Sharan Prasad. '. 
Subbarayan, Shrimati K. RAdha Bai. 
Yamin Khan, Sir Muhammad. 
YUluE Abdoo)a Haroon. Seth. 
Zafar Ali Khan, Maulana. 

NOE8-48 . 
Ahmad Nawu Khan, Major Na"ab Sir. 
Amlledkar. The Honourable Dr. B. R. 
Az;:r.ul Huque, The Houourabre Sir M. 
Rent.haU, :t'be Honourable Sir Edwaqi. 
U('woor, SIr Gurunath. . 
Rhagchand Bani, Rai Babadur Bir Seth. 
Came. Sir Olaf 
Chandavarkar, Sit- Vithal N. 
Cha.pman.Mortimer, Mr. T. 
Daga, &>th Sunder LaU. 

. Dalal. Dr. Sir Ratanji Dinshaw. 
Dalal', Th1! Honourable Sir Ardelhir. 

'Dalpat Singh, BardarBahadur Captain. 
Ohu:r:navi, Sir Ab,lul Halim. 
Griffith., Mr. P. J. 
Gwilt, Mr. E. L. C. 
H abihur Rahman. Khan Bahadur Sheikh. 
Raidar. Khan Rahadur Shammddin. 
Imam. Mr. Saiyid ,Raid.r. 
bmaiel Alikhan, Kunwer Hajee .. 
Jam .... , Sir F. E. 
Jawnhar ~  Sardar Bahadur Bardar Sir. 
Jehallltir, Sir Cowaajee. 
KamallJddin Ahmad, Shame·ul·Ulema. 
Khare. The Honourable Dr. N. B. 

'The motion.wlls adopted. 

Kriahnamoorthy, Mr. E. 8. A. 
Kushal Pal Singh, Raja Bahadur. 
Lawson, Mr. C. P. 
Mehta, Mr. J&IIIDt&du M. 
lduazzam Sahib Bahadur, Mr. Muhammad. 
Mudaliar, The Honourable Dewan Babadllr Sir 

A. Ramuwami. 
Mudie. The Honourabla Sir Fraucie.· 
Piare LaD Kureel, Mr. 
1la.isman, The Honourable Sir Jerem7. 
Ram Nath, Mr . 
RicbardllOn, Sir Henry. ; 
Roy, The Honourable Sir Asoka. 
Shahban, Khau Bahadur Mian Ghul&{llKadir-

Muhammad. 
Sheehy, Sir John. 
Spence, Sir George. 
Srivastlrva, The Honourable Sir Jwala Prasad. 
Bt,okeB, Mr. H. G. 
Sultan Ahmed. The Honourable Sir. 
Bundareaan, Mr. S. 
Thakur Singh, Capt. 
Trivedi, Mr. C. M. 
Tyson, Mr. O. W. 
TYlOn, Mr. J. D. 

D~ D No. ~ D DRPARTlIIl!INT 

Mr, Obalrman (Mr. K. C. Neogy): The remaining hour is allotted to UI!attach-
ed Members. The first motioll in the name of Mr. Ananga Mohan Dam relate&. 
to Demand No. 26. 

The Honourable Sir leremy Ballman: Sir, I move: 
"That. a lum not t'xceedipg Re. 37,01,000 be granted to the Governor General in CoDDell' 

to defray the chargee which will come in.$X>urse of payment during the year ending the· 
abt day of March, 1946, in reaped of 'Food Department·.... .. 

JIr. Chairman (Mr. K. C. Neogy).: Motion moved: 
"That a eum not exceeding Rs. 37,01,000 be granted to the 'Governor General In ~ D 

to defray the chal'gel which will come in courle of payment during the year ending ,. 
alit. ctay of Marcb. 1946, in re,pect of 'F.;,od Department'." 
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8111lfn'isioll Qtld Control of ~ in Provino" 
Mr. AIlanga Jlohan Dam (Surma Valley cum ~ : Nou-JrfuJai. 

Sir, 1 wove: 
"Tha.t the demaud under the head '}o"ood Deparlment' be reduced by 
Mr, Chairman, 1 WlUlt· to discuss the iuefticiency and the' ~ D  

of the }t'ooJ Memoer in ~ t  with food udmin·istrl:Ation in the ........... , 
l'rovinctls. Sir, I :Am a villager coming from far off Assam and I am 
VerS8tlt with the conditiolUl of the poor villtlgers and how muoh 

· ~  people do not get tueir tood because rationing has been . ',in, 
tOWIlS llnd the ~  have ~t  to go all the way tQ towns to ~tt  
stuffs and ul.l ~ t ~  commodItIes. : On acoount of rise in the price of food· 
stuffs, a nUlJorlty of t ~ p('opie have not got the capacity to bay the food-
stuffs at the enhanced prlces. I shall take- one by one the 6BSefltial commodi. 
ties which they caqnot easily get from the market. The first aDd, foremolt 

~  salt. The poor people snf'fer from many ills. They cannot aecufe 
edibles to make their ~ relishing. None can do without a pinch of Ralt. 
Thet>e poor people grow rice, but they cannot consume the sarne without the, 
holp of salt. But Eoalt -is not easily available. This is the lIixth year of NU 
aud the people in the villages are not getting salt in proper' ~t t  and in 
1\ proper way, ' 

AD HonoUrable.ember: Salt doee not come under Food Departlnent. 
Xl, Ananga Kohan Dam: Yes, Sir, it comes under Food Department. It i& 

'C'ne of the essen,\ial commodities of food and it is under the Food Department. 
Tb other commOdity which is essential for the poor villagers is kerosene and 
this is selling at an exorbitant price in the vil1ages. In many cases, it is lIot 
av!\iJable. 

An Honourable Kember. Does kerosene come under the Food. Department? 
lIr . .Ananga Iloh&D Dam: It comes under the joint reBponsibility of thp. 

El:tlcutive Councillors. I am only putting forward the difficulties which t!J.,3 
p.Y.lr villagers are undergoing at the present time. Then there is control Arul 
lice.oBe for t ~ things. i'hese poor villagers hau to go to the licensing officer; 
and get things after many days of waiting and haraaameni from the control 
offi,'el'b. This intro<luction of licensing and control had benefitted only twO 
elassf'.8 of people, officials and the wholeiale agents. This bas not given relid 
to the general public, to the poor villagers but it has given relief oDly to 
-Government officials. These poor villagers. are much hard pressed but ~t  
is done for them by way of relief. There are many Honourable Membe", in 
thill House wbo plead for increased wages and dearness allowance for indUl'ltri.ll 
labourers but no one speaks for the poor cultivators who with the sweat of tbeir 
brow grow wheat or rice which is not even sufficient for their annual consump-
tion, Nobody asks Government to give them some dearness or .ub8isten ... ~ 
allowance. We are now under the influence, of industrial ideology and we 
think in terms of those labourers only who work in industrial 818&. and not itt 
terms of poor village cultivators who live . under the worst condition of life. 
Evpry one knowB _ that there they are Buffering unmitigated poverty and hard-
ship, death, destruction and Buffering of ~  kinds which PElople living in tow'l. 
cannot imagine. , -

. The 'grow more food campnign' W88 there but nothing wal done for theRe 
"jIJugers. The poor villagers did not get even a loan for the purchase of plougb 
cattle. Is this how the Government is going to develop food cultivation in 
future? The Government bave admitted'that 8 large proportion of the Indian 
pE'ople are chronically under-nourished, but stil! no one does anythiIlg for t ~ 
The Government think in terms of services and appointments. Tbey do no* 
think of subsidy to the cultivators. 

Sir, we bear a lot about fertilisers and other thingtl. If our poor cultivatlo1'8 
could buy bnnocks and cows they could grow more food and cultivate more 
fields and they could make fertilisel'll in their own homes. Cow dung is the bes' 
fertiliser. Now, Sir, crores of rupees will be spent by the Government of India 
for eslAblil!hing these fertiliser factories; but if they could give a crore ot lVpees 
to theee cultivators for the ~  of plougb . cattle and other agricultuml 

~ D  ~  cot4d &;11 ~  their, con,dition individually; a.nd I'll a ~  
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of t,hat, 7 lukhs of ~  in our country would hav·a been ·improved without 
$.hp. aid of these fertilisers. -. 

1 will not take much Illore time of the HOUle because my Honourable irienr! 
Mr. Joshi ie anxious to move Uis motion about labour. but 1 will say t ~  
that the commodities like sugur, gur·snd salt are available in the black lllarkt!t. 
Sir, it is Government's respoLSibility to ensure the supply of ~  articles bUli 
it is the black marketeers who are now supplying these articles to the people; 
a.nd so I think they are more powerful than Government iteelf.- U you ~ 
~  you will nod that these black marketeers are agents of the Governmeut 
itflt'lf. Salt is distributed by Government, for instance; there is no other source 
except the Government godowns. But how is it that the poor people do not 
get their salt through the official agencies but from. the black markets? How 
do the black marketeers get it? They get it from the Government godOWDs 
by some means. Sir, bribery and corruption are pravalent in the Go'ver.'l-
ment-Central as well as Proviucial-otherwise salt cannot go to tb,ese black 
marketeere because the source of supply is· controlled by Government and by 
DODe else. It is true with other things also. Any essential article· which has_ 
come under Government control has foundtibs way into the black market ~  . 
the I'bsponsibillty lies with Government. ~ are inspectors and officers, 
but the thing-goes with the connivWlC6 of these officers in charge. Sir, in our 
country there is a system of driving away evil spirits with the help of mustard 
seeds; but if the mustard aeeds themselves are haunted by the evil spirit 
wherewith will you drive them away? Government officel'Jl themselves are 
haunt-ed by the evil spirit of bribery and corruption and who will take stops 
for the removal of corruption. We have seen eases of even I.C.S. officers who 
have been hauled up l3efore the courts for bribery and other kinds of offences. 
It. is all dne to the inefficiency of tqe food administration that these things have 
been possible.' 

Sir, I have spoken of Assam but it is true, I think, of other provinces 
as well. ~ will not refer to the horriWe story of Bengal which Buffered from 
a de.v8stating famine because it is "TT known to all. I may 8ay that ~ 
prm'lOce has suffered from maladmllllRtrutiotl in food. And why should it be 

·801 Our Executive Cotuicillors say that they are all for winnin'g the war. Is 
food less important than wa1-? If the cultivators in t.he villages who ara 
fiihters in the food front are not maintained and strengthened and encouraged, 
who will solve the problem of food for the soldiers in the field? If they are 
war-minded, ·they must be as .mch careful about food as for the war; if they 
jgnore food the war will be lost. . , , 

Bir, I will give you some instances of maladministration. In my. part of 
the country t ~ is procurement policy of Government. They have appointed 
(·ont.racto1'8 for purchasing foodgrains. I am now talking of the Surma Valley 
ill Assam. It has peen revealed in the course of a magisf.erial inquirv "' 
Balaganj that the purchasing agents of Messrs. East Bengal and Assam 
COmmercial Syndicate do not issue any rtlceipts to the peasants. The vouchers 
which they give to the Government are not fWed up in the presence of t ~ 
sellers. (The Central Government work t.hrough the Provincial Governmant 
there.) They buy at the low rate of Rs. 10-11-0 and renJ;se Rs. 15 or S'l 
from the Government. They also buy from the peasants in the weight of 81 
tolas (making a seer) and effect ~  t,o the Government in the ~ t of 
AO tolas. But no action seems yet to be taken against those agents or their 
principal. . • 

, This was reported in the local paper. I myself sent a cutting of this paper 
to the Food Department of the Government of India in the month of Augu9t 
last, and I do not yet know what has been done by the department about it. 

Sir, there are other instances too.· There are hoarding and prof1teering snd 
Ol')vemment have not done anything to stop these things. In Dhubri one 
HllI'sen Kasim Dada was reported to be a big hoarder. The supply officer 

~  bis firm; 200 bags were discovered. "But Mr. Dada ~  to Shillong 
and moved skilfully among 'inftuential eircles'. t~ t  the supply OffiOOf 
was traosferred and Mr. Dada was appointed purchasIDg !\Sent tor Government. 
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" lAt this litllge Mr. l'resideut ('11h6 Honourable Sir Abdur Rahim)' retlUrned 
the Chulr. j 

What tilore is wWlted?-
"On t.be rivel' ~ IlIlAr llalAglloj (Sylhet), 1000 mAunda of A1t were .. ized by .. 

• apply I Wlpe\:tor. (;aae waa taken bI.It It somehow fialed out." ' 
"On May 6. ~ Ganesh Du ~  of ~  supplied 150 moUlida of unauthorised 

rice to 0118 Mr. A. L. .iJatta, Head Clerk, ~ ~ ~  ~  Tha was revealed 
w tbe magiaterial enquiry at llalagllftj, A noU\:O waa aerved on Ganeah Daa Ohiranjilal 
bat. the cue haa been withdrawn." . ' 

"250 maunds 01 m:e wbulb were fOUlid unaccounted for in th" IJOdOWD of M.88II1'I. 
, Ga.oeeh Du were "iud. 'Hut t.beae were myetenoUll!y releued without. tiliDa any ca-. 

_ .ADd ,et ~ have lIot been delivel'ed to the OOV8l'J1IJUlDt Storekeeper," 
1 will re&d one or two more: 

"There are several iuflueutial atOrekuepel'l at Bylliet-. who, deapik repeat.d OQDvictioM • .m contilule to. enjoy their lil."eD6ua and permi .... '· 
Sir, there are mOlly more, but I Will not read all those. These cQsea wcro 

reported -to the Government of lndia by me-I sent a cutting of this paper I\na 
Ibquested the, Government of. India to enquire into these mattera, and, take 

.. &tf>ps, but r think uathing has been done in this respect. 'I do not know whom 
to ~ t  the ProvincialeGovernment or the CentraL Governmeut. 
'fbeProvincial Government has not dono its duty, Bud the Central Govern· 
ment has not done its duty even when reminded by a Member "of thia ROUfiB. 
bir, this is the procurement policy and this the licensing policy and all tbiol 
lw! led to all this corruption and yet the Central. Govel11,lnent has not doae 
what it ought to have done in regard to thJs matter ... 

Dr. P. B. B&Der1ea: In puttinc down corruption in the provincee? 
JIr. AD&nga Jlohm Dam: I am saying. that they have not been abllJ to 

oontrol corruption in those departments which are under their direct conirol. 
These administrations are under them. The Provincial Govemmenw work ~ 
agents of the Central Government in these -matten. 'I 

ft. ~  8. Iwala Pruad Brivutava (l"ood Memher): You 111'6 

wrong; your facts are not correct. . 
Ill • .ADanp Mohall Dam: I would ~ to be corrected. With these ·words 

1 SAy that this Government, though theY" expect our appreciation and t ~ 
. reaHy deserve' our condemnation. • 

~  Pnlid8llt (The Honourable Sir Abdur Rahim): Cut ntOtion moved: 
~ &he demand -ander the bead 'Food DepartmeDL' he reduced by Ra. 100." 

ad Eo B. JJur&la Beede (West Coast and Nilgiris: Non-MuhammadnD. 
Rural): Sir, there is DO denying the fact that rationing which comes directly 
under the Central Government is one of thos' departments where inefficiency 
reigns supreme. Forty million people are covered by statutory rationing. 'l'ne 
guestion remains as to what should happen to S60 million people: Thercfortl 
it goes without 8aying thst9/1Oth of the population of this country are left 
to shift for themselves. In answer to that I rernem.ber my Honourable friend 
80me time back told us that informal rationing i8 in vogue in lOme places, Lut 
the less said about this worm a] rationing the better. 

Let me first deal with the rationing itself. Has the Department A ~ 
in standardizing the amount of grain .in different places wh<'rE' they have ;ntra-
duced statutory rationing? The Food Committee advised that n9where the 
statutory rationing should be less thaD a pound per heRd' per day, but what 
do we find? In Delhi, because we have got the Central Government here, 
we find that 43 tolas, which is more than a pound. is gh·en PM' hpad per 
pay. In Bombay one pOlmd is given per ~  pE'r day. whereas in Malabar 
nnd in my district only 35 tolR,s, i.e., less than B pound, is given per. head 
pel' dRY. This ineludes not all ri<'A! to which people are BCclIst,omed hut it 
indudes also all sorts of grains, and most/of them are unsuitable for human 
consumption. . 

Cominp; flo the next item. i.e., ~  I find the ARme differenHRI treatrnentl 
with reP;8rd to thi" commodit:v. Even in towns wY;ere thpre is rationing it I! 
'Very difficult t.o get sugar. Tn ml)At of the town. in" Routh Tndia, t find the 

,coffee betels, and the restaurants, are' given very tit.t1e A ~  and they are 
aaked to prepare coffee or tea with jaggery, and to famiJiea sngar i8 not ' 
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distributed on per ca'lil;p. system ~ ~ is based on tPe amount of house-tax 
or wl&ttu'-tax ~ particular household pays to the ~  ~ far as ~ ~ 
ages and semi-urban areas are concerned, there is no syllltem, fOJ" A t: ~  

~ t  of sugar. ' ., 
, Sir, even in ~  places where ~  ~  got t ~ t  ~  ~ ~ even 
the rules gOV6l1lU1g the statutory ~  are not uniform. 10 &Dut.hern India 
uon-adultis he who is less than 12 and above 2, per.sons above ,12 are consi-
dered to_be adults, and children of two years and below are not, considered 
to be ~ beings requirin.g ~  A ~  to the Government they 
do not reqwre food. No graID lS allowed for children below tw'o years. There-
fore ~  ~  children who are' less than two will have' to partake the food 
that'18 glven to the adults or to the DOn-adults who are' between 2 and ]2.' 
But I find the same rule is not appucable to all other places where rationing 
is introduced. ..' , 

Now, let me refer to the places where the so-called informal rationing lias 
been introduced. This informal rationing, wherever it is introduced, earries 
with it 'till those rules which are applicable to rationing towns, except t,he -liabi-
lity of the Government to supply grains to every individual. We find in 
Southern India that in all those places where you have got informal rat.ioning 
jp a week for not more than five days grains are supplied, and even if no rice 
is supplied Government thinks that they accepted no re!ponsibility for supply-
ing grains. In fact, -I have heard Government officers say.ing that wherever 
there is informal rationing, ~ t tloes not undertake to supply graint'o 
I would like to know from the Honourable the Food Member whether it is 
a fact and whether it is that sort of informal rationing' the Honourable Mem-
ber-is proud of. I pl1t a question on this matter in the last Session and I 
had the answer from the Honourable Member himself.' He admitted in cprtain 
places in South Canara about 80 tolas of rice were being given. 

Then, Sir, I will come to the rural areas where our grain is produced. Jt 
is a fact, 88 I have already stated, that rationing ~ very generous in Delhi 
and when you go down to South India. ~ is' not 80 generous. The same prin.· 
ciple applies with regard to people who live in towns and in villagee. 'In all 
etatutory rationed areas you get Dear about a pound, in semi-urban areas you 
get less than a pound or you are not given at aU for some days in a week, 
but if you go to areas where t,he people produce the very food which every 
one of us wants there is no question of ra]ioning at all. I speak with full 
knowledge of facts and 1 am confident the Honourable )!ember will not be 
able to deny the allegations which I am going to make. Five or six districts 
y,rere declared as deficit districts in the Presidency of Madras and they i8&ued 
lion order caUed the procurement order. According to that order legally allow-
~  has to be made for consumption of the family which is Produoing these 
grains, for agricultural needs and. for paymen·t, of rent to their landlord and 
fol' ot.her customary dues which are paid in kind. The officers who are en· 
forcing this procurement order are expected to examine the stock, the outturn 
by every fsmily and find out the surplus. I assure the Honourable Member 
that though the procurement order i" in force, the duty that is cast upon 
the Government oft!cers to find out how: much s.urplt1S' a cuttivator bas 1S lIOt 
being carried out. 1 personally brought it to the notice of the Government 
of Madras anp the District Collector. It is now found that it is impossible to 
work this order and the result is described in the letter I just received from 
the ~  of the ~  Holders Association..,., of South Kanara. The !ettpr 
is as follows: ' " 

"I .till feel that oor food problem in the dilltrict hal no definite &nd a clear cut plan. 
III moat oa_ no 8urplul not.ices have been iuned. III lOme. C&llea ,arp'ul notices al'f iawed. 
In otherplat'e8 requisition 1l0tieee are issued. The ... ill yet no onifonD policy. Each local 
ofl\oial ahiftl tbiugl for biml8lf. The Ryot ~  not know his ~  position nor hill oblig .. 
tiUl&. It i, .till, in " lltate lit of confusioq; Tbereia ~t  I!0 ~  marketing or 
.muggling. Yel 1C0rea of them are p1'Ol8Cuted for non· delivery of rlC8 WhlCh probably they 
n .... er had aDd they are . threatened to be proeecukd for non-lubmi-.iOD of returnl which 
.. you lDIow il bnpGMible to do for many ·)f tl\e poor and illiterate perAOn\!. Till 
"catAy ia qry many placet tlley were giving' only 3 days' raUoq in a week and ~  
too at. 1. JlGlItI' rer head per day. Now t~  railed it to '5 day.' ration in a 'Week 
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at ~  lUle rate. Tbe position' of • town dweller ia conliderably happier. than that of a 
villager wbo toila for producing t.he grain. From every point. of new ~  oult.ivawl'lt' 
life baa been made well-Digh impouible. He doe. not get. keroe8Ue, augar or lIuy OLller 
requirement.. No lWl:luiea __ w have been reaerved for them but. all for the town dwellen . 

. The ,adminiatration. baa -beau COUt.&DtJy tr ... tinl the cultivator, 118 the Wlder-dog &nd ia 
requIred ouly to toll for more happily placed individuals livWa' in the toWllll. 'ille 1de iLl. 
the ,:"illag81 has been bei:oming ~t  &8 the man drap on and the ~ t J8flD 
to thilLk that they have done aU 1f they have pampered the toWD p80pl ...... ufliciently." 

This letter desoribes the real state of liJfail's that is prevailing in my consti-
tuency and the picture is not very much different so far ail other parts of 
60uthem India are concerned. The ~ t  is whether the food policy is t.o 
get as much as possible ~ the cultivators without auy regard to their requiN 
AleUts, for their household ~  and their agricultural expenditure. 1 warned 
the House at the last Seqion that it is not a wise policy of killing the goose 
\hat lays the 'golden egg. If at all, the distribution of food must first begin 
trom the rural parts, then it must come to the semi-urban areas, lastly wnat 
is available should be equally distributed among the town dwellers, who £ore 
able to make noise, who have the press and are able to bring thin(t8 to IhA 
notice of the Government. But the voice of the poor villager is never neard. 
Tnerefore it is absolutely essential that the Honourable the :1<'ood Member musti 
categorically say today "that he would undertake to see that the cultivator ;8 
not. starved for the sake of the town dweller . 

. Now with regard to"" distribution. In big and small cities there is always 
a fioating populatiO)lr Within the statutory rationed area nobody is pennitted 
to bring grain with him, but there is no arrangement there for thp floating 
population to get-their ration cards immediately. As a matter of fact there 
is not a single town in this country where a person could obtain a rat.ion card 
for himself within 4 ~  It takes about 72 hours to do so. In some places 
there is no arrangement for ration cards for guests who come tQ stay with 
their friends for one or two days. I raised this question with the local officials 
but they were unable to help me. 

Sir Oowujee .Jthaqlr: What part of India? 
Sri K. B • .Jtur&Ja Begde: ~  Madras and evprywhere. 
'!'he JlO1lO1Jl&ble Sir .J"ala Pruad BrIvaItan: In Delhi you can gel your 

card in six hours I 
Sri K. B • .JiDu&ja Be,de: Well, 1 did not get mine u.ntil 48 hours. 
JIr. B. O. OluID4er (Calcutta: Non-Muhammadan Urban): That is only ror 

Members of the Assembly: no, even for ~  . of the Assembly when they 
come here for Committee meetings. ' 

Sri K. B • .JIiLaraSa Bep: Sbme arrangement must be made. There must 
be an office where one can go and apply and get his card immediately. Lasfi 
time when I went to Bombay there was no hotel that would provide me 'Vith" 
a meal as it was past one o'clock in the afternoon. There is a clerk-in t.he 
Railway station who take. cards from all those who leave Bombay but does 
not issue cards to aU those who enter Bombay.. It is essential that there 
must be some Inspectors who will inspect the various stores or the mercLanta 
who supply the grains.- The quality of the stuff undoubtedly has deteriorated:' 
in. every place ever since the introduction of control by sta.tutory rationing and 
it has J>ecome a. public nuisance. The stocks while obtained are purchased 
at cheap rates whioh are" uneconomical. to the producers. They cannot help 
it. They will have to give it up because there is the procurement. policy. 
But when it is being sold in .-the ration shops either through merchants or 
co-operative stores, the price the consumers have to pay is more than wha1i 
thev were paying 'before rationing was introduoed. I may ten the Honourlible 
Member that I have heard complaints from Biiapur and Dharwar in t,he 
Bomhay Presidency that the difference between the ,.pU'tchase price and the 
seiling 'price is abOut Re. 2/4 per bag. This was,. I think, the ease &fter 
fttioning waR introduced. Therefore a etrict watch hal to be maintained tinct 
RccountR will havef.o be looked into to lee at what rate Mte stocks are 
llurcbased and at. what rate ~~  are being lola anct also w· ~ th.t tile t ~ .. 
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do not deteriorate. 'We have hoard several times t ~ even those stocks which 

~ snatched from the cultivators' mouth are not properly stocked. Th\3y. 
deteriorate and as far as I know there are very few public or Government go-
downs built so far. No arrangement is there to see that these stocks do not 
deteriorate. There have. been several instances when thousands and thousl1Jl<!a 
of bags of wheat and rice were declare A as unfit for consumption and were 
thrown into the sea or the river. The circumstances in which we are placed 
wIlen tbere is a serious shortage of food in the country,.it is criminal on the 
part of the Government, whether it is Central or Provlncial, to allow the food 
stocks ~ deteriorate, especially when there are millions of people who are 
not getting even ten ounces of rice or wheat per day. Therefore the responsi-
bility is certa.inly upon the Government and it will be criminal negligence 011 
their part if they do Il,ot take steps to see that the food stocks which they 
snatched from the cultivators, with all the force of the law are not allowed t.o. 
deteriorate. 

The Madras Government have issued an order called the Food .Grains 
Control Order. They say anybody who stocks more than 20 maunds must-take 
8 permit and it is only today that I read in the Hindu that an agriculturist 
who had 241 IDaunds of rice, the produce of his own land, was pro,!ecuted by 
.he Government for not taking out a license for stocking that amount of grai'l. 
'This matter should be made clear. It bas ~  almost impossible in these 
days for cultivators to stock their own grains_ for their own eonsumpt:.o!l. 
TheM3lore' in the matter of procurement the Central Government must lay down· 
s clear policy, so that no Province may depart from it. 

The Honour&ble Sir .Twala Praad Srivut&va: Sir, two speakers have parti-
cipated in this debate so far. Both of them have dealt with conditions in 
their own provinces. I wish to assure them both that I am cognizant of • 
great many things that they have recounted. I have myself visited Assam 
recently and I made an extensive tour of that Province. My friend Mr .. Dam 
has complained that in his Province there is a shortage of salt, sugar lind 
certain other commodities. 

Pro! ]f, G. BaDga: Kerosene also. 
TIle Honourable Sir ·.Twala Pruad. Srivastava: - Kerosene is not my 

sphere. I have looked into the position of sugar and salt and I wish to ~ B  
PlY friend that the supply position now in Assam -of these commodities is 
much better than what it was before. 

Se\h Yuuf AhdOOIa H&I'OOJI.: What a.bout other Provinoes' 
The Honourable Sir .Twala PrU&4 Srivastava: I am only dealing with 

Assam. . 
Ill. 8rl PI&kaaa: The others will deal with you soon,. 
The Honourable Sir lwala Praaad. Srivastava: There was a shortage of salt 

on account of lack of imports some months ago. As the House is aware, we 
get considerable quantities of salt from the Red Sea ports and for some time 
our supplies were stopped or considerably reduced. I am glad to say thali 
supplies are now coming in fairly normally and the quota which we hllve given 
to the Province of Assam ought to see them through. 

I am aware that complaints bave been made that in some parts of the 
Province distribution; arrangements are not as they should be. . The House is 
aware that distribution of these commodities is not the function of the 
Centre. I meet the Provincial Governments. I give them what advice I r,an 
and I persuade them to get a move on, where they may not be doing so. But 
more than that we cannot in the very nature .of things do. I am. however,· 
aatiafied that in Assam today the ,arrangements which the Assam MiniStry has 
made ought to meet the needs of the case. 

,In regard to Rugar, the quota allotted to Assam is sufficient on its pre-war 
eonaumption, There have been a few complaints about sugar but I think that 
on the whole you find that both in regard to sugar and salt AeS8m is fairly 
well 'ot! now,' -

My friend Mr. Dam has complained about! t~  operation of Q. syntlicl\tE 
In the 'Surma Valley. I wish to inform him that his information is out of 
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datt:o ~t sYlltUcat.e bUll bet:n aooliahed and procurement is now being dODt! 
by the Government. , 

Mr. Apan,._ ~  Dam: Is. it IlOt a fact that the M.L.As. who were part· 
ners in tne syndicate ar,e, doiQs the bU8wesill in their own nawsi? 

. 'Ae BOIlourable Sir Iwala Pruad. ~ : No, Sir. 'Now Government 
i. buying through its:own agencies, its own oBicers: I Willi in Sylhet, 8S my 
~  knows, a lit.tle wbile ago.' I tried to contact him but be was not there 
aud if my friend will go to the Deputy Commissioner of ~  he will tell 
him all the details of the procurement arrangententil. The syndicate does Jl0t 
exist now and so tbere can be no real basis for his OOl)ll,iaint. . 

,Sir, my friend has made a few general remarks -about the de6oienoies of the 
FOod Department, but I would point out to ~  t.hat ~t  of· his remarks· 
apply to the working of the arrangements for which the ProvlDclal Governments 
are responsible. ' 
~  If. G. BaDp: It is 8 convenient argument. 
'ft. BouoarabIe SIr .Jwala Pruad Smutava: It is really very difficult, ib 

is Bot possible for me to undertake all the detailed organisation which is neeee--
f:iary to deal with a tremendous. ~ t like F<><;,d. With the consent o! .the 
House I have introduced the pnnclple of · ~ control e.nd superVlslon. 

~  I get a complaint from a Member of this House I tnke what stepli I can, 
but if a Minist.ry is. adamant or recalcitrant, it is very difficult for me to 
mterv'ine. 

Piof. If. G .. :aanp: What about advisers-t.he Madras Adviser? 
"!'he BOIlourable Sir .Jwala Prua4 Srlvaatava: Ad visers are often worse. 

Tbey have their own views, IUld I have no control over them. I do not mind. 
confessing it. 

All ;B'mlOarabla ~ : Report to the Home Member. 
"1"he BOD01U'Able Sir lWaIa Pruad. Srlnatav&! Even the Home Member has 

no control over the Advisers. In any case Food is a provincial subjeot. And as I 
said in 1943 when I bec;ame the Food Member I introduced ,the principle t~A t 
Centre should supervise and control the working of. Food Administration in_.the 
provinces, and this has been accepted by the Provinces, but I cannot claim 
to run the Food Deparlments of the provinces from the Centre. It, is noti 
possible to do so. 

Xl. Sri Prakua: Abolish yoUrseU. _ 
fte JIcmOuabIe Sir .JWaIa PrIII4 Srtuatan: I am quite prepared. My 

friend, Mr. Hegde, talked about rural rationing. As he knows, what Dr. 
Gregory Committee recommended was that in the tim in"tanoo we should 
ration towns. 

Prot. If. 0. BaDp: That was a t ~ 
8r1 E. B • .Jlura}a K.8Jde: It should not be done at the cost of rural areas. 
fte Bmlourable Sir ~  Praaa4 BdvalSQa: It is not done at the coat of 

rural areas. It is not mv conception of it. We have been trying VfYry hard to 
get all the towns in ~  rationed. and I think we have nOw pretty nearly 
succeeded. In certain rural areas like Malabar, we have introduced rurat 
rationing because conditions in 1hose areas ~  such that if we did not introduce 
lome kind of distribution, there .would have been great distress . 

... •• G. BaDp: What about ~ t  
ft. BOIlQurabU S1r "wala Prua4 SrlvutaV&! I believe coniitions there 

~  improved: that is what Madras Government ten me. As I have told my 
fnend, I hope to go on 8 tow: of the South some time after ,the Auembly is 
over, and then I shall look into the conc1itions there. It i. very dUBcult for 
me sitting!n Delhi to maintain personal contac.t with the whole eountry. Ihave 
for the last three months none a great deal of touring, and have, 8S fRr aft 

~  &cquaint,ed mYlilelf with conditions in every part of the country. t~~  
fuptlOn). My Honourable friend is enamoured of Mahmood Ghuznavi hoi I 
~~  .' 
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tions in every part of the CO\Dltry as best as I can. Now my friend has nghtly 
complained that the amount of rice ration in Malabar is not sufficient. He is 
aware that. till receI'Jily in Cochin the rice ration was only (j.1/8 ozs .. 8 day which 
was a very small 'ration indeed. We ha..ve now been able to raise. the ratiOD 
both in Cochin and in Travli\ncore to 12 ozs. a day, this was the ~ quan-
tity demanded by the' State authorities. We hope that .we shall soon be able 
to raise the ratjon in M&1abar. The House is aware that there is an over·all-
,hortage of rice' in the 'country, and it IS not possible to import rice from out-
side. There is no other country in the world which can give us rice .. It i. 
therefore not possible in everj case to make up the deficiency in rice with rioe. 
We have been trying to popularise the use of wheat, and I am glad 'to say 
that wheat is taking on. Our nutrition experts advise that rice eating people, 
if they take also wheat, will do very well, and that their ~  will De more 
balanced. I hope as 8 result of this scarcity they will get accustoIO.ed to a 
more ballWced and nutritive diet in the- end. 

Lastly, my friend complained about ration ~ ~  not beiri..g available to visi-
tors. at short notice. W ell, t ~t is a 'matter which I have personally looked into, 
and so far as Delhi goes, I visited ~  Ration Centres' and office yesterday only, 
and I am assured that these cards can be had ·at six hours' notice. There is aD 
army of clerks working at this in the main office, and I am sure that complaints 
in this regard will now be.far less. It takes some time to perfect an organisation. 
We nave been hard at it, and I am glad on the whole that rationing,is 'working 
well all over the. country. We had' numerous camplaints in Delhi "hM we 
started, but thesE'- complaints A!e not now so numeroul. 
. Sir, I do not think there are any other points of importance raised. I hope 
the t~  which I have ~  will be founa satisfactory by the Honour-
able Mover of the cut motion. . ' -

Honourable Kembers: The qoestion 'may now be put: 
1Ir. Preeident (The Honoura.ble Sir Abdur Rahim): The question is 
Prot. If. G. Banga: Some of us wish to speak, Sir ._, . 
Some Honourable Members: It is now 5 o'clock. 
Jlr. Pnildent (The Honourable Sir Abdur ~ ~: It is now 5 o'cloQk and 

we must. adjourn. The Assembly is adjoUrned to Monday next. 
The Assembly then adjourned till Eleven of the clock on Monda.y the 12t1i 

MarCh, 1945. ' . _ 
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